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 25.39  has.
 unoN  a8 YY  RESOL  «

 STATUTOR  a  me  TION  IN

 RELATION  TO  THE  STATE  OF
 TAMIL  NADU

 ‘{HE  MINISTER  OF  HOME  AF-

 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  I  beg  to  move:

 “That  this  House  approves  the
 Praclamation  issued  by  the  Presi-
 dént  on  the  3ist  January,  976  under
 article  356  of  the  Constitution  in
 relation  to  the  State  of  Tamil  Nadu.”

 Copies  of  the  report  of  the  Governor
 of  Tami]  Nadu  were  laid  on  the  Table
 of  the  House  on  the  2nd  February,  1976.
 The  Governor,  in  his  report,  gave  in
 detai)  the  reasons  why  he  came  to  the
 eonclusion  that  a  situation  had  arisen
 in  which  the  Government  of  the  State
 could  not  be  carried  on  in  accordance
 with  the  provisions  of  the  Constitu-
 tion.  He  has  stated  about  a  serves  of
 acts  of  maladministration,  corruption
 and  misuse  of  power,  on  the  part  of
 DMK  Government.  There  was  large
 scale  misuse  of  Government  machi-
 nery  including  the  use  of  police  force
 for  partisan  ends  and  even  coll¢ction
 patty  funds.  The  DMK  Government
 allowed  frittering  away  of  public  re-
 sources  for  financing  wasteful  and
 unproductive  projects.  This  resulted
 in  shrinkage  of  p'an  outlays  and  Tamil
 Nadu,  once  regarded  as  one  of  the  most
 advanced  States  in  the  country,  s‘ided
 down  in  economic  and  industrial  pro-
 gress.  There  were  serious  adniinistra-
 tive  and  financial  improprieties  Of
 the  large  number  of  specific  allegations
 against  the  DMK  Government,  the
 Governor  has  reported  that  quite  a
 few  of  them  are  serious  and  not  with-
 out  substance.  Even  a  scheme  of  ur-
 Bent  public  importance,  like  the
 Veeranam  Project  for  the  drinking
 water  supply  for  Madras,  was  handled
 iri  a  rhanner  that  smacked  of  favouri-
 tixm  and  maipractice  in  callous  dis-
 regard  of  public  welfare.  The  Project,
 which  was  started  many  years  ago,
 mede  little  progress,  ang  the  hon.
 Members  would  recall  the  sufferings
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 of  the  people  of  Madras  lsat  year  dye
 to  water  famine.

 As  the  House  is  aware,  allegations
 of  corruption  personally  against  Shri
 Karunanidhi,  the  former  Chief  Minuw-
 ter,  and  other  State  Ministers  of
 Tamil  Nadu,  have  heen  repeatedly

 made,  the  latest  being  a  memoranduna
 dated  the

 if  Pecember  ‘1975,  receiv-
 ed  from’  rvashri  ट  Manoharan,
 MP,  and  G.  Viswanathan,  MP.  The
 Governor  had  recommended  the  sap-
 Pointment  of  a  commission  to  enqui!
 into  the  several  serious  allegations
 against  the  former  DMK  Ministry
 and,  as  the  hon.  Members  are  aware,
 a  Commission  of  Inquiry,  consisting
 of  a  Supreme  Court  Judge,  has  since
 been  appointed  to  inquire  into  thest
 matters  with  a  view  to  restoring  pub-
 lic  confidence  in  administration.

 The  affairs  in  the  State  of  Tam)
 Nadu  had  steadily  deteriorated,  and
 more  particularly  during  the  last  few
 months.  After  the  Proclamation  of
 the  Emergency,  while  an  atmosphere
 was  being  built  up  for  disciplyne
 and  orderly  progress  in  the  country
 as  a  whole,  the  DMK  Government  paid
 little  heed  to  the  instructions  of  the
 Central  Government  The  Stete  was
 turned  imto  a  base  for  propaganda against  the  Emergency  and  the  mea-
 sures  that  follioweq  in  its  wake,  and
 a  refuge  for  the  anti-social  und  anti-
 national  elements  opposed  to  the
 Emergency.  Censorship  regwiations
 were  allowed  to  be  violated  with
 impunity,  a  number  of  activists  of
 the  banned  organisations  continued
 to  be  at  large,  and  the  Governinent
 made  no  serious  effort  to  put  down
 the  circulation  of  clandestine  litera-
 ture.

 On  sensing  the  utter  disilluslon-
 ment  of  the  public  with  their  perfor-
 mance  and  their  isojation  from  the
 people  of  the  State,  the  DMK  leaders
 sought  to  whip  up  sentiments  on
 chauvinistic  and  perochia]l  consider-
 ations.  Under  the  cover  of  demand
 for  State  autonomy,  some  important
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 DMK  teaders  publicly  held  out  from
 Sime  to  time  veiled  threats  of  seces-
 mon,  vase  tha  desired  autoriomy

 ‘was  ‘not  granted.  Provocative  speeches
 tinued  to  be  miade  in  various

 Serums  and  an  atmosphere  was  sought
 to  be  built  up  for  disorder  and  vio-
 Jence.  A  stage  was  finally  reached

 hen  the  continuance  of  the  Ministry
 office  Was  causing  serious  detri-

 ment  ‘to  the  interests  of  the  people
 of  the  State,  and  of  the  country  at
 large.

 The  Presidential  Proclamation  in
 relation  to  the  State  of  Tamil  Nadu,
 which  was  iseued  after  careful  con-
 sideration  of  the  Report  of  the
 Governor  and  other  information  re-
 celved  in  this  regard  by  the  Govern-
 ment,  has  been  welcomed  by  al)  sec-
 tions  of  the  peopte  of  Tamil  Nadu.
 The  feelings  of  the  people  were  echoed
 by  many  of  the  all  India  newspapers.
 including  the  vernacular  press  in  the
 State.  whn  welcomed  the  imposition

 of  President's  Rule.  A  leading  English
 daily  published  from  Madras.  stated
 editorially  on  February  2,  1976,  that
 the  removal  of  DMK  Ministry  from
 office  was  overdue,  and  was  endorsed
 by  large  sections  of  the  people,  who
 had  suffered  nine  long  years  of  such
 mis-rule.

 The  most  important  task  ahead.  as
 ¥  stated  yesterday  in  the  Rajya  Sabha,
 iy  now  to  give  the  people  of  Tami!
 Nadu  a  clean  and  efficient  adminis-
 tration,  responsive  to  their  needs,
 and  to  ensure  speedy  social  and  eco-
 Memnic  progress,  so  that  this  impor- tant  State  gains  its  rightful  place
 ence  again  in  the  country.

 F  have  no  doubt  that  all  sections  of
 this  House  and  the  people  of  Tami Nedu  will  give  us  sincere  and  whole
 hearted  co-operation  in  this  task

 With  these  words,  I  commend  the
 ‘resolution  for  approval  by  this  august
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 in‘relation  to  Taemit  Nadu

 (St,  Res.)
 MR.  DEPUTY-SPEAKER:

 moved:

 “That  this  House  approves  the
 Proclamation  issued  by  the  President
 On  the  3lst  January,  976  under
 article  356  of  the  constitution  in
 relation  to  the  Stafe  of  Tami}  Nadu.”

 SHRI  SEZHIYAN  (Kumbakonam)‘
 I  thank  the  CPIM  party  for  giving  me
 their  chance  of  priority  so  that  I  can
 open  the  discussion  from  this  side.

 Motion

 Tt  has  been  the  most  unfortunate  and
 most  sad  day  in  my  parliamentary  life
 to  come  before  the  House  to  point  out
 the  most  heinous  fraud  that  could  be
 perpetrated  on  the  Constitution  and
 on  the  democratic  and  federal  set-up
 in  this  country.  Because  of  the  hmited
 tame  available,  ]  shall  confine  myself
 to  certain  points  that  have  been  raised
 by  the  hon.  Home  Minister  tp  justify the  proclamation  that  has  heen  clamp- ed  on  Tami!  Nadu.

 Two  things  have  happened.  One  is
 that  under  336  of  the  Constitution, using  the  extraordinary  power  given
 there,  they  have  dissolved  the  Assem.
 bly  and  dismissed  the  Mimstry  The
 second  action  has  been  to  institute  a
 commission  of  inquiry  to  go  into  the
 allegations  of  corruption  that  bave
 been  levelled  against  the  Ministry.
 25.46  tra.

 (Smet  C.  M.  SyvEPHEN  in  the  Chair.]

 The  Governor  in  his  report  has
 stated:

 “The  present  DMK  Ministry,  in  a
 series  of  acts  of  maladministration,
 corruption  ang  misuse  of  power,  for
 achieving  partisan  ends,  set  at
 naught  all  canons  of  justice  and
 equity  which  are  the  hallmark  of  a
 democratic  administration.”

 I  agree  with  him  on  the  canons  of
 equity  and  justice  for  which  he  tov,  I
 am  giad,  has  got  some  concern  even  at
 this  stage.
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 Before  going  into  the  details,  let  me
 make  myself  clear  in  a  general  way
 on  one  point,  I  welcome  the  commis-
 sion  of  inquiry  if  it  is  going  io  help
 Cleanse  the  atmosphere  in  the  country.
 Irrespective  of  the  persong  involved,
 wherever  there  are  allegations  of  cor-
 ruption,  they  should  be  looked  into.
 Just  because  it  has  been  made  against
 the  DMK  Ministry,  I  do  not  say  that
 the  inquiry  should  not  be  done.  If
 there  has  been  any  corrupt  activities
 done  by  them,  they  should  pay  the
 price  for  it.  Just  because  they  belong
 to  my  party,  I  do  not  defend  them.
 Similarly,  I  also  want  you  to  see  that
 just  because  it  is  an  opposition  party,
 you  do  not  use  this  as  a  stick  to  beat
 the  duly  constituted  representative
 Government  out  of  that  State.

 I  place  the  party  above  individuals
 ang  the  welfare  of  the  people  above
 the  party.  If  the  party  stands  in  the
 way  of  the  welfare  of  the  people.  it
 cannot  thrive.  J  do  not  want  to  sub-
 scribe  to  such  a  party  and  if  there  are
 certain  persons  who  take  a¢vantage  of
 the  position  of  the  party,  they  should
 also  be  cleared.  After  all,  we  are  all
 here  not  for  any  ind:vidual  party  or
 for  some  particula:  individuals,  We
 are  here  to  do  some  good  to  the  people
 of  the  country.  That  is  the  final  «am
 and  objective  of  those  who  come  into
 pohtics.  lam  one  of  thuse  who  still
 believe  in  the  dignity  of  polities.  I  am

 proug  to  be  a  politician.  Though  the
 worg  “politics”  has  acquired  a  very
 repulsive  and  stinking  nausea  In  this
 country,  still  I  believe  honest  work
 can  be  done  in  politics  as  one  of  the
 most  vital  sectors  in  the  life  of  this

 country.  Therefore,  I  am  not  here  to
 defend  any  corrupt  practice  perpetrat-
 ed  by  this  Government  or  that  Govern-
 ment,  But  I  want  to  know-how  the
 charges  of  corruption  have  been  taken
 as  proved  before  any  chance  hag  been
 given  to  the  affected  party  to  defend
 themselves,  how  this  procedure  of  a

 yery  hasty  action  against  the  Govern-

 ment,  against  the  Assembly  as  a  whole,
 has  been  evolved?
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 I  should  pay  tribujas  to  the  Con-

 gressmen  themaelves,  because  in  seve-
 ral  States,  trom.  the  Kairon
 days,  they  themselves  have  been  level-
 ling  charges  of  corruption  against  their
 own  party  Government;  it  may  be  out
 of  personal  differences  or  with  an
 honest  attempt  to  cleanse  the  atmos-
 phere,  to  root  out  political  corruption
 in  the  country.  I  want  to  know  what
 the  standards  are;  J  want  to  be  enligh-
 tened  on  the  norms,  on  the  procedures
 that  you  have  evolved  all  these  years,
 because  this  is  not  the  last  Govern-
 meni  that  is  going  to  be  there;  pro-
 bably  you  may  have  to  topple  many
 more  Governments  in  the  years  to
 come,  probably  you  may  have  to  top-
 ple  your  own  Government  which  you
 may  not  like!  What  are  the  norms
 you  have  evolved  and  the  procedure
 that  you  are  going  to  adopt  at  least
 hereafter  to  deal  with  ellegations  of
 corruption?

 Take,  for  example,  the  classical
 case  of  Punjab.  The  first  Commission
 of  Inquiry  was  constituted  under
 Justice  S,  R.  Dass.  Serious  ullega-
 tions  by  the  Congressmen  them-
 seives  were  raised  in  May  1968,  But
 when  those  charges  came  to  the  High
 Command,  to  the  Central  Govern-
 ment,  to  the  Prime  Minister,  they
 were  set  aside  as  non-sensical,  as
 “fantastic  frivelous  and  absurd.”
 There  was  one  petition  of  Dr.  Pratap
 Singh  which  went  to  the  Supreme
 Court  on  an  allegation  of  malafides
 on  the  part  of  the  Chief  Minister,
 Pratap  Singh  Kairon.  The  Supreme
 Court  upheld  the  petition  and  decided
 against  the  Chief  Minister  in  acts  of

 malafide  in  that  case,  Only  after  that,
 when  the  case  was  decided,  the  Cen-
 tral  Government  was  forced  to  move
 into  the  matter  and  they  appointed
 the  8.  R.  Dass  Commission  of  Inquiry
 to  go  into  the  charges  of  allegations
 given  by  some  20—25  persons  to  the
 President.  I  an  nerrating  all  these
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 things  to  show  that  even  when  the
 Commission  of  Inquiry  was  constitut-
 ed,  the  Assembly  was  not  dissolved.
 The  Chief  Minister  continued  to  be
 in  his  post  till  the  Commission  of
 Inquiry  went  into  all  these  allegations
 and  gave  its  report.

 AN  HON.  MEMBER:  He  went
 under  Kamraj’s  plan.

 SHRI  SEZHIYAN:  After  that,  I
 think,  there  was  a  change  cf  the
 Ministry  here.  Mr.  Lal  Bahadur
 Shastri  assumed  the  Office  of  the
 Prime  Minister.  About  three  days
 jater,  the  report  of  the  Commission
 of  Inquiry  came,  Even  then  the  Press
 reports  said  that  the  Chief  Minster
 resisted  the  idea  of  resigning.  The
 Prime  Minister,  Mr.  Lal  Bahadur
 Shastri  threateneg  to  publish  the  entire
 report  and  he  did  publish  it.

 (interruptions)

 SHRI  H.  M.  PATEL  (Dhaudhuka):
 The  report  came  during  Prime  Minis-
 ter  Nehru’s  time.

 SHRI  SEZHIYAN:  No,  I  thirk  the
 report  was  submitted  when  Prime
 Minister  Lal  Bahadur  Shastri  was
 there.

 (Interruptions)

 Let  us  not  go  into  detans.  When
 serious  charges  of  corruption  were
 made  by  the  Congressmen  them-
 selves,  when  a  Commission  of  Inquiry
 was  appointed,  when  even  the  Com-
 mission  held  certain  charges  as  having
 ‘been  proved,  still  the  Assembly  was
 not  dissolved.  Only  the  Chict  Minister
 was  allowed  to  resign,  and  the  matter
 ended  there.

 I  do  not  want  to  quote  all  the  cases
 tecause  they  are  galore.  State  after

 State,  such  allegations  have  been
 coming.  There  afe  allegations  not  in
 one  or  two  cases,  but  so  many,  In
 hundreds,  have  been  raised  in  U-P.,
 in  Orissa,  if  Madhya  Pradesh,  in
 Bihar  and  in  so  many  other  places.  L

 may  be  excused’  in  not  knowing  al
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 the  States  involved,  because  it  would
 make  a  long  list.

 Now,  for  example,  in  the  State  of
 Bihar.  allegations  of  corruption  have
 been  contimuously  pouring  in;  still
 recourse  to  article  356  was  not  taken.
 Allegations  of  corruption  swelled  in
 such  large  numbers  that  even  one  of
 the  Ministers  holding  office  there  burst
 out.  This  is  a  report  dated  May  23,

 972—“Bihar  Minister's  Outburst
 Against  Party  Legislators.”  I;  has
 been  renorted:

 “The  Bihar  Food  and  Supply
 Minister  Mr.  Theodore  Bodra,  is
 an  angry  outburst  yesterday  des-
 cribed  all  legislators)  MPs  and
 Ministers  of  Bihar  as  ‘dishonest’.”

 Mr,  Bodra  shouted,  “How  am  If
 to  contro]  the  prices  of  these  com-
 modities  when  right  from  the  Sup-
 Ply  Inspectors  to  the  Commissioners,
 everyone  wants  a  share  of  the  Icot.
 Even  legislators,  MPs  and  Ministers
 are  thieves.  What  can  I  do  as  a
 Food  Minister  alone?  It  is  a  thank~
 less  job  for  me.”

 This  is  what  he  shouted.  Again.  he
 said:

 ‘Tt  have  suspended  14,  but  I  have
 not  been  able  to  suspend  one  offi-
 cer  who  deserves  exemplary
 punishment  because  I  am_  getting
 many  telephone  calls  from  legisla-
 tors  and  Minister  requesting  me  to
 stay  my  hand  when  an  _  innocent
 officer  has  been  made  a  scapegoat
 to  save  him.”

 He  himself  has  revealed  the  extent
 to  which  he  has  been  put  to  harass-
 ment,

 Mr.  Bhandare  who  has  been  our
 colleague  here  and  who  went  there
 as  the  Governor  openly  met  the  press
 and  gave  sut  the  stinking  report  that
 he  was  getting.  the  prime  facie  case
 that  he  was  able  to  investigate  and
 find  out.  But  article  356  was  no-
 where  in  sight  before  them  them.
 Mo  action  was  taken  either  to  dis
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 [Shr  Seznyan]
 miss  the  Minstry  or  to  dissolve  the
 Assembly.

 ‘Then,  the  hon.  Member  here  was
 impatient  about  Haryana.  I  should
 include  it  also  here.  The  Members
 of  the  Opposition  gave  a  memoran-

 containing  charges  of  corrup-
 tion.  2]  Members  of  Parliament
 gent  a  memorandum  backing  the
 charges  of  corruption  and  sent  it  to
 the  Prime  Minister  ang  the  Presi-
 dent.  What  happened  to  that  one’
 Here,  2  or  3  Members  of  Parliament
 gave  a  memorandum  I  have  got
 much  respect  for  them.  I  suppose  two
 MPs  coming  from  Tamil  Nadu  com-
 mand  more  respect  than  2l  MPs
 It  ig  not  the  number  that  matters  I
 am  not  counting  the  numbers.  Cer-
 tain  Members  of  Parhament  got
 gerious  apprehenmons  about  corrup-
 tion  that  has  teken  place  there  and,
 therefore,  they  gave  a  memorandum

 3m  the  cdse  of  Haryana,  121  MPs  gave
 @  petition.  But  still  it  is  gathering
 dust  in  the  shelves  of  the  Home
 Ministry  withou,  any  action  being

 taken.
 Then,  there  was  a  petition  against

 the  Karnataka  Government  also.  i
 think,  the  petition  was  given  only
 wery  recently.  The  Public  Accounts
 Committee  Report  of  the  Karnataka
 Assembly  gave  a  very  horrid  pic-
 fure  about  the  things  happening
 there,  In  respect  of  Tamil  Nadu,
 @hese  are  ali  allegations  only,  astul
 mot  proved.  There  may  be  some  sup-
 stance  in  them  or  no  substance  in
 fhem.  These  are  yet  unproved  alle-
 gations  only  Here  38  the  Public
 Accounts  Committee,  1974-76,  007५७
 Report  (Fifth  Assembly)  on  the  Ap-

 jation  Accounts  and  the  Audit
 for  the  Years,  1971-72  and

 iv72-73  ७४०  Cooperative  Institutions,
 Ag  everyone  knows,  the  Public  Ac-
 <ounts  Committee  consists  of  Mem-

 drawn  from  all  parties  in  the
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 “Rear  searching  examination
 and  careful  perusal’  of  the  records,
 of  the  Federation  and  the  report
 and  evidence  gubmitted  before  the
 Committee,  the  Committee  have
 come  to  the  irresistable  conclusion

 that  the  President  and  some  of  the
 Durectors  and  its  Officers  have  by
 wilful  collusion  and  connivance
 with  private  persons  ang  firms
 defrauded  funds  to  the  tune  of
 crores  of  rupees  in  all  the  tran-
 sactions  of  fhe  business  during  the
 years  under  reference  and  they
 have  commiéted  breach  of  trust

 and  utterly  failed  in  ther  duties
 and  responsibilities  in  safeguarding
 tha  imterest  of  the  Federation.”

 Sir,  the  painful  part  of  it  is  that  the
 President  alluded  to  here  is  now  a
 Minister  in  the  Cabinet,  and  no  ac-
 tion  ha»  been  taken  on  this  exa-
 mined  and  concluded  portion  of  the
 Pablic  Accounts  Cormnittce’s  report.
 No  action  has  been  taken  under  356.
 The  Assembly  is  still  going  on  and
 the  Ministry  remains  undisturbed.

 ]  understand  that  as  many  as  99
 charges  have  been  levelled  against
 the  Ministry  in  Karnataka.  The
 Congressmen  themselves  have  giver

 80  Many  petitions  and  a  Committee
 constituted  by  the  Congressmem
 have  found  this  to  be  a  priority
 case  for  taking  action  against,  but
 article  356  hag  not  been  taken  re-
 course  to.

 4  hrs
 I  want  to  make  one  point.  clear

 here,  that  we  are  in  principle  oppos-
 ed  to  the  constitution  of  a  Com-
 mission  of  Inquiry  by  the  Centre.
 That  is  why,  when  the  Haryana
 petitions  came  and  the  Karnataka
 petitions  came  and  they  asked  me  to
 aign,  I  said  that  there  may  or  may
 not  be  substance  in  jt,  but  I  don't
 subscribe  to  the  view  that  the
 should  constitute  an  Inquiry

 mission  to  go  into  the  States’  Fei
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 te  the.  State  Assembly.  and  the  State
 people.  Unless  you  have  got  a  per-
 manent  machinery  which  is  impar-
 tial,  to.  go  into  all  the  charges  with~-
 out  fear  or  favour  and  without  giving
 consideration  to  whether  it  is  conve-
 nient  for  the  ruling  Party  here  at
 the  Centre  or  not,  unless  some  such
 machinery  is  devised  and  some  ins-
 titution  is  founded,  we  cannot  give  the
 discretionary  power  to  pick  and
 choose  fo  the  Central  Government.

 ‘That  is  why  when  the  petitions  came
 from  Haryana  and  they  belonged  to
 the  Congress  Party  to  which  we  are
 Opposed,  ‘we  did  not  sign  them.
 And  when  the  Karnataka  petitions also  came,  I  refused  tg  sign  on  the

 Plea  that  they  should  take  it  to  the
 Karnataka  Assembly  and  the  peo-~ Ble  there  ang  to  fight  it  out  in  a

 Political  way  in  the  elections,

 Now,  Annadurai—our  beloved
 Anna—has,  after  his  death  drawn

 some  enconiums  from  the  Minister
 here.  The  Home  Minister  -aid  that
 Tamil  Nadu  had  suffered  for  nine long  years,  under  the  DMK  rule.
 Probably  he  forget  that  in  the  first
 two  years,  Ama  was  the  Chief
 Minister  but  because  he  is  dead,  they
 have  forgiven  him  and  given  him
 Some  praise.  But,  iz  you  care  for  his
 views,  he  was  also  very  rmouch  agains‘ the  constitution  of  Commission  of
 Enquiry  by  the  Centre  on  state  af-
 fairs.  He  accepted  the  idea  of  ‘Lok-
 pal’  but  he  included  the  Ministers
 also  and  he  said  tha:  the
 should  be  at  the  State  level.  Just

 cldmation  in  relation  to
 Tamil  Nadu  (St.  Res.)

 Sectors  and  they  that  xn
 one  Departmen,  of  the  Central  Gov-
 ernment—in  the  constructions  and
 supplies  alone—money  to  the  tune  or
 Rs.  40  crores  had  been  Jost  due  to
 corrupt  practices.  If  anyone  cares,

 they  may  consult  the  report.  One  small
 department  alone  cost  Rs.  140/-  crores
 to  the  excheguer  by  way  of  corruption.
 Afterwards,  there  was  a  talk  of  Lozpal
 and  Lokayukta  Bill  What  happened
 to  that?  It  was  introduced  in  May,
 3988  50  was  referred  to  a  Select  7>m-
 mittee.  The  Select  Committee  went
 through  that  for  about  a  year,  and  in
 September,  1989,  it  came  up  for  ‘iscus-
 sion  in  this  House  and  this  House  p-gs-
 eg  that.  And  when  the  House  got  :''s-
 solveg  in  1970,  it  lapsed.  Again  ty  was
 introduced  in  397i.  If  one  sees  the  bul-
 letin,  one  will  find  that  that  is  the
 first  item  in  the  pending  Bills  trom
 97i,  This  Emergency  and  even  the
 slogan  ‘work  more  and  talk  leav
 have  not  produced  any  resuits  as  far
 as  Lokpal  ang  Lokayukta  Bill  is  con-
 cerned.  I  woulg  like  to  ask  the
 Minister  if  he  is  prepared  to  intro-
 duce  and  finalise  this  thing.  I  want
 an  impaftial  judicial  machinery  to

 go  into  all  corruption  charges.  Here,
 as  far  as  the  Tamil  Nadu  Govern-
 ment  is  concerned,  they  are  put  under
 a  Commission  of  Inquiry.  Let  us  wait
 for  their  results.  If  there  ts  ariything
 wrong  dofie  by  our  partymen,  to  the
 extent  possible  our  Party  wilt  take
 care  of  them.  If  anything  is  found
 out  which  has  affected  the  adminis-
 tration  in  a  malicteus  way  I  will  rot
 stand  in  the  way  of  Government
 taking  any  action  against  them  after
 proving.  But  these  charges  had
 been  ‘kept  almost  a  secret.  They
 Were  not  published  when  these  char
 ges  were  handed  over  to  the  साथ्
 dent.  It  is  to  the  credit  of  the  Mad-
 ras  Assembly  tha  they
 matter,  the  matter  was

 i  ह...  z
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 procedures,  Even  the  common  cour-
 tesy  of  making  that  document  public
 has  not  been  observed  by  this  Gov-
 ernment  till  the  date  of  dismissul  of
 the  DMK  Government.

 If  you  read  the  report  of  the
 Governor,  it  will  be  very  apparent.
 He  says:

 “J  have  refrained  from  referring
 to  these  matters  in  any  formal  re-
 port  firstly  in  the  hope  that  the
 Ministry  might  improve  its  style  of
 functioning  and  things  might  take
 a  turn  for  the  better  and,  secondly,
 my  action  may  be  construed  =  as
 undue  interference  in  the  tunc-
 tioning  of  a  duly  elected

 “That  means,  he  has  not  made  any
 reports  about  this  earlier.  I  do  not
 know  how  he  imagned  and  entertain-
 eq  that  hope—because  we  are  not
 astrologers  or  mind-reader:—He  says:
 ‘......firstly  in  the  hope  that  the

 ‘Ministry  might  improve  its  style  of
 functioning’—without  pointing  out
 what  were  the  defects.  How  are  we
 to  know  what  are  our  defects?  No
 report  was  made  by  the  Governor
 earlier.  The  DMK  Government  was
 not  asked  by  this  Governmen,  or  by
 the  Governor  earlier  about  these
 matters.  For  the  first  time,  in  a  big
 way,  he  comes  out  with  this  report.

 Here,  my  basic  approach  is  this.  T
 am  not  perturbed  about  the  DMK
 Government  going  out  of  power.  If
 fas  been  m  power  for  nine  years  It

 4s  prepared  to  go  to  elections.  People
 may  decide  this  way  or  that  way.  You
 say,  ‘If  election  come,  we  alone  will
 win’,  JI  am  not  saying  anything  of
 that  sort.  If  one  party  can  claim  to
 win  all  the  elections,  ‘then  elec-
 tions  need  not  be  held  at  all.  But  we
 have  been  demanding  elections  ina
 March,  976  itself.  We  have  said  ‘Put
 it  before  the  people’  let  them  decide
 about  the  performance  of  this  Govern-
 ament;  that  is  the  only  proper  and

 in  relation  te  Temtl  Nadst ’
 (St,  Res.7

 political  way  to  judge  a  Government’.
 We  have  said  this.  We  did  not  hide:
 away  from  this;  we  dig  not  want
 extension.  Even  for  Lok  Sabha  we
 said  ,  ‘Go  to  the  people  and  get  their
 mandate’.  At  that  time  one  Congress,  '

 speaker  in  Tamil  Nadu  said,  “They
 are  talking  of  clections;  we  are  ready
 to  have  elections;  we  will  win  the
 elections,  but  do  not  ask  ‘how’;  anyhow
 we  will  win  the  elections!"  But  I  do
 not  say  ‘tits,  People  may  decide  the
 other  way,  In  some  elections,  they
 have  decided  the  other  way.  In  the
 case  of  Pondicherry,  from  the  ruling
 Party,  we  were  reduced  to  two.  Ard
 when  the  President’s  rule  was  im-
 posed,  when  I  was  fighting  the  Pre-
 sidential  order  and  other  irregular~-
 ities  in  this  very  House.  I  demanded
 that  elections  should  be  held,  know-
 ing  full  well  that  my  Party  may  not
 win  the  majority  of  the  seats.

 SHRI  ARAVINDA  BALA  PAJA-
 NOR  (Pondicherry):  Your  partyman
 was  responsible  for  toppling  the
 Government  down,

 SEZHIYAN:  Constitution- SHRI
 nally.

 SHRI  ARAVINDA  BALA  PAJA-
 NOR.  Not  Constitutionally;  uncons-
 titutionally

 SHRI  SEZHIYAN:  What  was
 unconstitutional  there?  The  Assembly
 was  called,  A  motion  for  vate  on
 account  was  moved.  It  was  not  un-
 constitutional.  And  majority  of
 Members  voted  against  the  Govern-
 ment.  It  was  not  unconstitutional.

 SHRI  ARAVINDA  BALA  PAJA-
 NOR:  It  was  not  decent  on  the  part
 of  the  ex-Minister  belonging  to  your
 Party  to  steal]  the  Budget  papers  using
 his  previous  influence,

 SHRI  SEZHIYAN:  —  Whether
 another  unconstitutionality  has  been
 done  there,  I  do  not  Know,  otherwise
 J  would  have  raised  that  als,
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 SHRI  ARAVEWDA  BALA  PAIA-
 ROR:  You  are  demanding  elections;
 what  about  the  ex-Mlinistry  there
 that  never  conducteg  the  Municipal
 elections?

 GHRI  SEZHIYAN:  I  can  show
 you  States  where  for  8/I4  years,
 municipal  elections  have  not  been

 conducted.  Whatever  punishment
 you  are  giving  to  those  States,  give
 that  also  to  Tamil  Nadu.  I  am  pre-
 pared  to  accept  that.

 When  I  demand  elections,  it  is  not
 for  the  convenience  of  my  party,  but
 it  is  because  it  is  the  constitutional
 duty  and  the  right  of  the  people  to
 choose  persons  whom  they  want  to
 occupy  the  seats  of  power.

 Now  about  Article  356  ang  the  use
 of  this  Article,  certain  apprehensions
 were  expressed  even  ut  the  time  of
 Constituent  Assembly,  I  am  coming
 to  the  very  basic  question,  the  ques-
 tion  how  a  new  criterion  is  being
 created  in  the  Indian  constitutional
 procedure,  in  the  Federation,  that  a
 State  Ministry  has  to  function  not
 only  to  the  satisfaction  of  the  Assem~
 bly,  not  only  to  the  satisfaction  of  the
 people  there,  it  kas  to  function  to  the
 Satiefaction  of  the  Central  Govern-
 ment,  of  the  party  in  power  in  the
 Central  Government,  This  is  a  new
 criterion  that  has  arisen  and  this  has
 been  made  amply  clear  by  Mr.  ्य,
 Santhanam,  when  he  issued  a  state.
 ment  which  has  appeared  in  the
 Eastern  Economist  paper.  He  said
 that  he  welcomes  the  Commission  of
 Enquiry,  but  it  should  not  be  made
 a  political  instrument  for  a  biased
 Party  to  use  it  at  the  convenient  time
 and  convenient  place.  Instead  of  that,
 he  wanted  a  permanent  machinery  to
 fo  into  these  charges.  I  do  not  have
 an  objection  if  they  create  an  impar-
 tia,  permanent  judicial  body  which
 oes  into  the  allegations  of  corruption,
 whosoever  raises  them,  against  whom.

 aeever  they  are  raised  ब
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 When  Shri  H.  V.  Kamath  raised  this

 question  in  the  Constituent  Assembly,
 he  was  very  categorical  and  clear,  The
 Constituent  Assembly  was  discussing
 the  present  Article  356,—it  was  then
 Articles  278  and  278A,  and  Shri  H.  प
 Kamath  said:

 “This  whole  Constitution  will  be
 in  denger  not  so  much  from  those
 who  are  agitating  in  the  streets  as
 from  those  who  are  in  power,  ia
 case  these  articles  are  adopted  as
 they  are.  If  the  House  wants  sueh
 a  thing  to  happen,  let  it  say  so.  Let
 us  not  say  in  the  Preamble  that  we
 shal}  have  a  democratic  republic.
 We  are  here  seeking  to  destroy  the
 foundations  of  democracy.”

 Later  on,  Pandit  H.  N.  Kunaru  put  a
 question  to  Dr  B.  R.  Ambedkar  :

 “May  I  ask  my  honourable  fri-
 end  to  muke  one  puint  clear?  Is  it
 the  purpose  of  Articles  278  and  278A
 to  enable  the  Centra!  Government
 to  intervene  in  provincial  affairs
 foy  the  sake  of  good  government  of
 the  provinces?”

 The  charges  that
 The  charges  that  Shri  K.  K.  Shah  has
 indicated  like  mal-administration  and
 other  things  mean  that  there  was  a
 bag  government.  It  has  to  be  itook-
 ed  into.  But  the  question  is,  whether
 the  Central  Government  has  a  right  to
 intervene  in  the  affairs  of  a  State,  if
 it  feels  that  it  is  a  bad  Government.
 If  there  is  a  break  down  of  law  and
 order,  you  take  it  over,  that  is  aj]  right,
 If  the  particular  Ministry  does  not  en-
 joy  the  majority  in  the  House,  then  it
 becomes  possible.  Suppose  there  is  an
 apprehension  or  a  report  or  a  comp- laint  or  allegation  that  it  is  a  bad
 government,  can  the  Central.  Govern-
 ment  intervene?  That  is  the  question that  Pandit  Kunzru  put  The  hon.  Dr.
 B.  R,  Ambedkar  said:

 “No,  no,  the  Centre  is  rot  given that  authority”,

 This  is  because,  it  is  a  political  deci-
 sion  to  be  taken  by  the  people,
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 of  Assembly  to  vote  down  a  Mi-
 nistry  and  the  democratic  right  of  the
 people  to  change  it  by  the  bat.ct  box
 iY  it  is  found  to  be  a  bad  government
 What  will  happen  if  you  give  these
 powers  to  the  Centre?  Then  the  State
 Government  will  function  not  only  to
 the  satisfaction  of  the  majority  ef  the
 House,  not  only  to  the  satisfaction  of
 the  people  at  the  elections  but  it  has
 to  function  looking  for  the  satisfaction
 of  the  centre  also  to  get  its  benevo-
 Jent  protection...  .

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  That  was  pre-emer-
 gency  meaning.

 SHRr  SEZHIYAN  :  Explamning  these
 things,  Dr,  Ambedkar  put  it  very
 clearly:

 “In  regard  to  the  general  debate
 which  has  taken  place  in  which  it
 has  been  suggested  that  these  arti-
 eles  are  liable  to  be  abused,  J  may
 say  thay  I  do  not  altogether  deny
 that  there  is  a  possibility  of  these
 articles  being  abused  er  employed
 for  political  purposes.  But  that  ob-
 jection  applies  to  every  part  of  the
 Constitation  which  gives  power  to
 the  Centre  to  override  the  Provinces,
 (ie.  the  States).  In  fact  I  share
 the  sentiments  expressed  by  my  hon.
 friend,  Mr.  Gupte  yesterday  that  the
 proper  thing  we  ought  to  expect

 is  that  such  articles  will  never  he
 called  into  question  and  that  they
 would  remain  a  dead  letter.”

 What  a  pious  hope  he  had:  Thirty-
 sis  times  Article  356  was  imvoked
 and  at  least  three  Ministries,  the  Mi-
 nistry  of  Kerala  in  1959,  the  Weat

 Government  in  4969  28006  in
 i976  the  Tamti  Nadu  Government  have
 been  dismissed  even  though  if  has  not
 been  preved  that  they  have  lost  the
 majority  inside  the  Assembly.

 Then,  proceeding  further,  Dr.  Am-
 bedkar  said:

 “If  at  eli  they  are  brought  into
 operation,  I  hope  the  President.  who

 in  eelation  to  Piet  intl, 480  Rew)
 is  endowed?  with.  them  meweny  Will

 take  precautions,  belgre, रहा  छः  f
 actually  mumending  the  जिनेश डॉड 811.
 thon  of  the  province,  I  Hope  the  fisgt
 thing  he  will  do  would  be  to  iesye  a
 mere  warning  to  a  province  that  has
 arced  that  things  were  zot  hanpening
 in  the  way  in  which  they  were  in~
 tended  to  happen  in  the  Constitution.
 Ig  that  warning  fails,  the  second
 thing  for  him  ta  de  will  be  to  order
 an  election  allowing  the  people  of
 the  province  to  settle  matters  by
 themselves.  It  is  only  when  these
 two  remedies  fail  that  he  would
 resort  to  this  Article.  It  is  only  in
 those  circumstances  that  he  would

 resort  to  this  Article  I  do  not  tink
 we  could  then  say  that  these  Articles
 were  imported  in  vain  or  that  the
 President  had  acted  want  only.”

 Therefore,  whenever  there  is  a  com-
 plaint  of  a  bad  government  in  a  State,
 Dr.  Ambedkar  who  had  been  the
 master-mind  in  the  making  of  the
 Constitution  said  that  at  the  first  ins-
 tance  the  President  should  warn  the
 erring  State  of  the  deficiencies  found
 in  the  Government  of  the  State  there,
 if  the  State  does  not  mend  itself,  the
 second  step  will  be  to  allow  the  elec-
 tors  to  decide  what  should  be  done
 with  the  bag  government.  Only  when
 these  two  things  fail,  the  powers  given
 in  the  Article  356  should  be  used  That
 is  what  Dr.  Ambedkar  said  in  the  bless-
 ed  year  of  949  which  has  been
 forgotten  by  this  government  and  its
 predecessors  when  they  disbandeg  the
 Kerala  Government,  when  they  sent
 home  the  West  Benga]  Government
 and  when  they  adopted  the  same
 course  in  Tami}  Nadu  also,

 I  said  about  Kerala,  It  happened
 in  the  year  1959.  Even  thongh  we
 were  no  less  unfriendly  im  tho  eyes
 of  this  Communist  Party,  we  still
 supported  them  in  our  papers  and
 platforms,  that  a  very  dastardly
 action,  a  fraud  on  the  Constitution
 Was  committed  when  those  Govern-
 ments,  the  nonpGengrem  Opposttion
 governments  wherever  they  have
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 beat  formed,  have  been  wiped  out  if
 “0,  other  opportunity  wag  available
 to  the  Party  in  Central  Government.
 At  that  time.  Mr.  Dange,  speaking  in
 this  House  dn  i7th  August  1959,  on
 the  Resolution  regarding  the  precia-
 thétioh  si  respect  of  Kerala,  said:

 “Therefore,  it  is  true  that  their
 idea  was  not  democracy,  rule  of
 law,  dignity  and  all  that.  It  .was
 complete  hatred  for  Communist
 Ministry  and  a  desire  to  get  rid  of  it
 somehow,  If  that  is  democracy,  in
 that  case,  I  do  not  know  what  is
 dictatorship,  If  under  Article  356
 of  the  Constitution,  this  is  the  way
 in  which  that  Artiele  is  applied,  if
 this  way  is  a  democratic  way,  I
 would  Hke  ta  know  what  would  be
 the  dictatorship.”

 Probably  he  was  an  affected  person
 s  the  government  run  by  his  party
 vas  let  down  in  Kerala.  At  that  time,
 fr.  Khadilkar—I  do  not  see  him
 ere.

 SHR:  P  K  DEO  (Kalaband:)  He
 vas  in  the  Opposition  then

 SHRI  SEZHIYAN:  He  was  in  the
 Ipposition  but  he  did  not  side  with
 he  Communists.  I  have  gone
 hrough  the  records  He  said:

 “J  do  recognize  that  events  had
 come  to  a  pass  when  central  inter~
 vention  was  inevitable.  There  is  no
 esgape  from  it.”

 He  painted  a  dismal  picture  of
 Kerala  by  saying:

 “They  say  that  they  are  disgusted
 with  the  party  rule  once  for  all!”

 Even  though  he  was  in  the  Opposi-
 tion,  he  did  not  see  eye  to  eye  in  all  the
 matters  with  the  Communig,  Party.
 Later  on  he  went  to  the  Congress
 Party.  He  was  the  Deputy  Speaker
 ot  House,  then  be  became  an  hon.
 Minister;  be  is  new  an  hon.  member.

 ‘Ba.  eald:.  fAre  we  to  understang  thet

 clamotion  in  relation  te
 Tamil  Nadu  (St.  Res.)

 this  Constitution  is  to  be  operated
 by  the  Union  Government  to  their
 convenience.  If  you  are  going  to
 support  this  proposition,  in  this  coun-
 try  there  is  no  possibility  of  any
 Government—leave  aside  the  Commu-
 nist  Government  functioning  in  any
 State  which  is  not  falling  in  line  with
 the  Congress  completely.”

 Therefore,  this  ruled  out  complete-
 ly  that  no  other  party  can  form  any
 Wovernment  in  any  State  which  does
 not  meet  the  satisfaction  of  the  party
 in  power  in  the  Central  Government.

 When  the  question  of  West  Bengal
 came  in  1968,  जग  was  the  fole  of
 the  Governor?  I  think  the  hon.
 member  to  my  right  who  is  a  Leftist
 —Shri  Indrajit  Gupta—complained
 very  bitterly  while  speaking  on  the
 West  Bengal  Legislative  Delegation  of
 Powers  Bill—

 “Everything  the  Governor  hag
 done  upto  now  since  his  induction
 in  Governor's  office  proves  without
 a  shadow  of  doubt  that  he  is  moti-
 vated  by  the  sole  interest  of  ooking
 after  the  ruling  party’s  interest  as
 dictated  by  the  Home  Ministry.”

 What  had  been  his  sad  experience,  I
 feel  the  same  in  the  State  of  Tamil
 Nadu,

 Naw-a-days  I  fing  Shri  Shah  has
 been  one  of  the  most  ardeni  and  en-
 thusiastie  speaker's,  be  it  a  club  in
 Madras,  Bombay  or  in  Delhi.  He  i8
 one  of  the  outspoken  spokesman  for
 the  Gongress  (R)  Party  for  emer-
 gency  and  proclamation  of  this  enter-
 gency.  On  2?th  February,  he  has
 spoken  in  Madras—which  has  been
 reported—-

 “The  Tamil  Nadu  Governor,  Mr.
 K.  K,  Shah,  today  described  the
 President's  rule  in  the  State  as  the
 ‘harbinger  of  a  lean.  impartial,

 efficient,  upright  and  just  adminis
 tration’
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 The  whole  of  Tamil  Nadu  has
 celebrated  the  dismissal  of  the  DMK
 Ministry  as  a  day  of  deliverance.”

 This  is  the  report  which  has  been  given
 by  the  Governor  about  ten  days  ago,
 in  the  Collector’s  Conference,

 Our  hon.  Minister  also  said  that  for
 the  past  nine  years  Tamil  Nadu  has
 been  groaning.  Mr.  Shah  became  a
 Governor  in  1971.  मल  spoke  in  the
 Collectors’  Conference.  In  973  thus:

 ‘My  stay  in  Tamil  Nadu  for  a
 little  over  two  years  now  has  con-
 vinced  me  beyond  any  shadow  of
 doubt  that  the  administration  is  in
 tune  with  the  declareg  policy  of
 democratic  sociahsm  and  giving  a
 lead  to  other  States  in  recognising
 the  common  man  as  the  real  master.”

 In  the  year  1974,  addressing  the
 Annual  Conference  of  Collectors  and
 Police  Officers  held  at  Raja  Hall  on
 Zith  July,  this  is  what  the  Governor
 said—

 “I  am  also  happy  that  the  admi-
 nistration  is  in  tune  with  the
 declared  policy  of  democratic  sacia-
 lism,  is  capable  of  mauntaining
 healthy  standards  and  giving  a  lead
 to  other  States  m  recognising  the
 common  man  as  the  real  master
 The  efficient  execution  of  Manu
 Neethi  Thitham,  the  provision  of
 house-sites,  the  ameliorative  meas-
 ures  like  campaign  against  blindless,

 ;  the  anxiety  to  make  beggars  use-
 ful  members  of  society,  the  efforts
 to  replace  hand  rickshaws  by  cycle-
 rickshaws,  etc,  cement  the  ropport of  the  masses  with  the  administra-
 tion  and  reduce  the  gap  which  we
 otherwise  notice  between  the  source
 of  power  and  those  who  are  far
 away  from  them.

 On  26th  June,  1975  emergency
 came,  It  is  alleged  that  afterwards  a
 autiden,  turn  has  come  in  the  attstude
 and  functioning  of  the  State  Govern-
 ment,

 in  relation  to  Taqilt  Woda ‘
 हज,  es.)

 After  the  emergeticy  at  the  Collector's
 Conference  hel@  on  Sth  July,  1975,  92
 said:

 “The  Government
 of  Tamil  Nadu

 under  thea  dynamic  leadership  of
 our  able  Chief  Minister  Dr,  Kalaig-
 nar  Karunanidhi  has  been  taking
 up  one  scheme  after  another  to
 help  the  weaker  sections  of  seciety
 »»..Tamil  Nadu  can  take  legitimate
 pride  in  the  fact  that  censiderabie
 progress  has  been  registered  in  the
 allotment  of  house-sites  “to  Hari-
 yans.”

 I  can  go  on  quoting  many  things  but
 I  do  not  have  the  time.  I  wish  to
 give  the  latest  one.  Thos  is  publish-
 ed  m  the  Hindu  and  this  is  dated
 23-10-75,  He  said:

 “The  Tamil  Nadu  Government's
 many  social  welfare  schemes  for
 the  poor,  orphans,  and  those  neg-
 lected  by  society,  were  praiswor-
 thy  and  deserved  emulation  by
 other  States.’

 This  75  in  October,  975  whete  he
 says.  what  is  done  in  Tamil  Nadu  de-
 serves  to  be  emulated  by  other  States.
 I  don’t  want  to  go  into  all  these  de-
 tails.  It  will  take  time  I  will  give
 statistics  about  Veeranam  project  at
 the  time  of  the  Budget  d.scussicn.

 Here  is  a  book  published  by  the
 Government  of  India  “A  Uundred  New
 Gams”  Tate  page  2l.  The  heading
 is  ‘Land  to  the  Landless’.  It  says:

 ‘Since  the  declaration  of  Emer-
 gency,  almost  all  the  States  have
 accelerated  the  redistribution  of
 land.  In  Kerala,  nearly  1,350,000  hec-
 tares  of  land  has  been  distributed
 among  3,28,500,  landless  labourers
 Tami]  Nadu  has  distributeq  nearly
 40  lakh  acres,  West  Bengal  nearly
 9  lakh  acres,  Orissa  2.46  lakh  acres
 and  Uttar  Pradesh  1.23  Inkh  ucres.’

 I  have  got  reservations  on  ‘ali  the
 figures  but  I  am  giving  this  statistics
 ‘witch  has  bean  given  by  the  Centre
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 itself.  The  Governor  has  been  paying
 so  matry  encomitus  to  the  Chief  Mi-
 mister  and  even  J  on  the  party  piat-
 form  would  not  have  praised  him  in
 much  profuse  terms.  On  ‘he  evening
 the  proclamation  was  going  to  be  issu-
 ed.  On  the  29th  he  has  already  sent
 a  report,  On  the  3lst  morning  in  the
 Gandhi  mandap  there  was  a  memorial
 service  to  Gandhiji  in  which  he  said:
 ‘The  Tamil  Nadu  Governmen:  .s  fol-
 lowing  the  footsteps  of  Mabatama
 Gandhi  in  the  most  exemplary  way!
 This  is  what  he  said  on  the  3ist  Jan-
 uary  itself.

 Mr.  Indrajit  Gupta  says  that  the
 Govrnor  hag  been  bluffing  us.  |  do
 not  know  whether  he  has  bluffed  us
 or  by  his  report  and  other  speeches
 he  is  bluffing  the  Central  Government
 now.  He  may  keep  you  in  the  dark
 ang  continue  to  bulfl  you.

 They  have  framed  certain  charges—
 allegations  against  the  Government—
 unproved  allegations,  I  should  say.
 They  ordered  an  ‘nquiry  ‘ccause  they
 were  not  Quile  sure;  at  leas'  fhey  wan-
 ted  to  give  it  a  judicial  charecter  be-
 cause  allegations  by  themselves  do  not
 call  for  conviction,

 In  this  case.  you  dismi3zsed  the  mi-
 nistry:  you  dissolved  the  Assembly.
 Suppose  the  Commission  finds  later
 that  all  these  allegationg  are  without
 basis,  how  are  you  going  to  rectify
 this?  Are  you  going  to  bring  hack
 the  Assembly  retrospectively?  What
 is  the  way  out  if  these  allegations  ate
 not  proved?  How  can  you  assume
 that  the  Commission  is  going  to  find

 a  clear  case  as  you  wish?  (Iiterrup-
 tions).  Now  I  want  to  raise  one  basic
 question.  They  have  mate  charges
 against  this  Ministry.  They  made
 those  charges  to  creare  an  atmosphere
 in  the  political  field.  Jf  the  Ministry  is
 suspended  will  it  not  be  enough?
 Why  should  you  disselve  the  Assem-
 bly?  Why  don’t  you  keep  it  in  sus-
 Pension  till  some  clear  picture  is  avail-
 able?  (Unterruptions)
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 (Serampore):  Because  it  is  in  U.P.!

 SHRI  SEZHIYAN:  Because  he
 mentioned  the  name  of  U.P.  I  want  to
 refer  to  a  different  procedure  adopted
 there.  When  the  U.P.  Ministry  resign-
 ed  on  the  22nd  February  1968,  the
 Governor  sends  a  report  saying  that
 the  Ministry  has  resigned  and  there
 is  nobody  else  to  take  that  place.

 He  advises  the  President  not  to  dis-
 solve  the  Assembly  on  the  reason:

 “There  is  also  the  consideration
 that  as  many  as  2  Members  of  the
 Rajya  Sabha  will  be  retiring  shortly
 and  the  State  Legislature  has  to
 elect  new  Members  in  their  place.
 If  the  Legislative  Assembly  is  to  be
 dissolved  now,  new  elections  may
 not  be  possible  all  some  time  after
 the  next  rainy  season  and  until
 then,  the  12  seats  in  the  Rajya
 Sabha  will  remain  unfilled.  Leav-
 ing  such  a  large  number  of  seats
 from  Uttar  Pradesh  unfilled  in  the
 Rajya  Sabha  will  not  be  in  the  inter-
 est  of  the  State,  and  for  that  reason
 also,  I  do  not  think  it  desirable
 to  dissolve  the  Legislative  Assem-
 bly  at  this  juncture,  but  feel  that  it
 will  be  in  the  interest  of  the  State
 if  the  functioning  of  the  State  Legis.
 lature  is  merely  suspended.”

 What  is  good  for  U.P.  appears  to  be
 not  good  for  Tami)  Nadu!  There
 also  six  seats  are  to  be  filled  for  Tamil
 Nadu  in  the  Rajya  Sabha.  Suppose
 the  Assembly  continues,  fils  normal
 life  woulg  have  been  till  2lst  March
 1976,  You  might  have  held  the  election
 and  elected  the  Members.  When  you
 apply  one  logic  to  U.P.  the  same  logic
 May  as  well  be  applied  in  the  case  of
 Tamil  Nadu,  Tamil  Nadu  has  got
 six  members,  at  least  half  that  of  U.P.
 Why  don’t  you  show  to  us  half  the
 anxiety  which  was  shown  to  them?

 Now  I]  come  to  the  two  serivus  char-
 ges  that  are  being  made  by  the  Hame
 Minister.  One  ig  the  charge  of  seces-
 sionist  programme  of  the  DMK,-~—the
 other  Anti-Hindi’.  One  funny  thing
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 ig  thus.  If  you  go  through  the  Gov-

 -ernor’s  Report.  many  things  are  not
 ‘  thete  Slowly  and  steadily  some  of
 them  are  bemg  imvented  and  day  by
 day,  they  are  getting  new  grounds,
 When  the  Prmme  Minster  came  to
 Madres,.  she  saki  that  she  had  infor-
 maton—may  be,  she  fad  information
 from  the  Central  Government-—-because
 I  do  not  think  she  personally  might  be
 collecting  all  information.  Whatever
 brief  is  given,  she  tries  to  use  that.
 She  said  that  the  Central  Govern-
 ment  had  information  that  on  Ist,  3rd
 and  Sth  the  DMK  had  planned  violent
 demonstratons  I  do  not  know  who
 prepared  the  brief  for  her  Probably
 some  numerologist  who  helieves  in  the
 odd  numbers!

 The  governor  sent  his  report  on  the
 29th  But,  that  does  not  contain  these
 dates  जुडा,  3rd  and  5th  Against  whom
 were  these  demonstrations  planned?
 Did  we  orgamse  it  against  our  own
 Government?  Actually  on  the  Ist
 we  had  a  serie,  of  meetings  that  were
 Organiseq  throughout  Tarml  Nady  to
 propagate  to  the  people  the  .uchieve-
 mehts  made  by  Tmi]  Nadu  in  the  last
 fine  years  It  wag  an  ‘Achieviment
 Day’  on  the  ist,  3rd  March  was  the
 memorial  day-—-the  day  of  death  of  our

 ‘Teader  Anna  about  whom  they  them-
 selveg  do  not  have  anything  against  I
 do  not  think—-I  say  this  in  all  sincerity
 and  honesty—that  anything  hag  been
 planned  or  though  of  for  the  5th.

 Now  about  the  anti-Hindi  “business”
 the  hon  Minister  said  in  the  other
 Houge.  He  has  made  it  a  “business”.

 ह  1 ड  true  and  is  a  past  history  that
 DMK  started  ag  g  secessionist  move-
 ment.  If  you  go  into  the  background
 you  will  find  DMK  has  come  out  of
 the  BK  .and  DK  has  been  born  out  of
 ‘setf-neapect?  movement  which  was
 started  2926  The  Home  Munister
 said  in  the  other  House  that  DK  is
 the  father  or  mother  of  DMK,  I  would
 ke  {oe  peint  out  ibat  DK  hag  come

 -qut  of:  the  ‘self-reapect’  movernent
 gud  the  ‘self.respect’  movement  has

 come  out  of  the  Congress  perty.  Feri.
 yar  Remaswamy  weg  an  ardent  cong-
 ressman.  He  was  the  President  of
 Tamij  Nadu  congress  when  he  left  the
 Congresg  and  started  this  one.  The
 ‘self-respect’  movement  wag  started  as
 a  revolt  against  socmal  oppreagion  aga-
 mst  caste  system,  against  high  barn
 and  the  low  born,  against  superstitions,
 against  the  rituals,  etc.  jit  was  a  so-
 cial  upheavel  on  behalf  of  the  dowatro.
 dden,  on  behalf  of  the  untouchables,
 on  behalf  of  the  low  caste  people  and
 on  behalf  of  the  people  who  for  thou-
 sands  of  years  had  been  put  on  fhe
 lowest  rung  m  the  social  system  =  It
 was  a  revolt  against  social  injustices
 that  had  been  perpetrated  fer  centu-
 nes  Ths  movement  was  called  ‘self-
 respect’  movement  becauge  it  fought
 for  the  human  dignity  and  created
 self-respect  and  self-confidence  in  the
 minds  of  people

 Later  on  in  937  when  Rajay  came
 as  the  Prime  Mmister  of  Tami}  Nadu
 province,  compplsory  Hind:  wes  in.
 troduced  This  created  an  upsurge
 there  and  an  apprehension  that  the
 Tamils  and  ther  anguage  would
 be  downgraded  Then  there  was  great
 agitation  and  it  gave  birth  to  the  anti-
 Hindi  movement  After  that  the  anti.
 Hind:  movement  was  converted  into
 Dravadian  movement  The  concept  of
 the  Dravadian  group  took  shape.

 Afterwaids  when  Independence
 came  Pariyar  Ramaswamy  felt  that  ir
 India  a,  a  whole  if  Tami]  Nadu  were
 to  remain  there,  then  if  would  be  put
 to  this  domination,  namely,  the  linguis-
 tic  domination  The  exploitatior  of
 one  region  by  another  region  will  be
 there  There  was  this  apprehension,
 He  was  demanding  a  separate  State.
 Mr  Annaduraj  differed  with  this  He
 welcomed  Independence  of  this  country
 whereas  Pariyar  Ramaswamy  observei
 it  as  a  mourning  day,

 In  ३3949  DMK  parted  2३  an  po'utical
 party  out  of  the  LK  Slowly  std
 steadily  we  began  to  appreciate  a  few
 things.  We  theoustit  if  there  wee  a
 Teal  federal  system  in  this  country
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 based  on  the  demucrutie  principles,
 each  language  would  have  a_  place,

 each  minority  a  legitimate  protection,
 each  State  that  has  been  organised  on

 a  laguistic  basis  cen  have  it,  own
 affairs  conducted  in  its  own  language,
 in  its  own  traditions.  Therefore,  there
 will]  not  be  exploitation  of  one  region
 by  another,

 Specially  when  the  Chinese  attack
 cama,  more  wisdorn  dawned  ou)  us.
 We  realise,  that  if  we  got  divided,
 probably  we  would  fall  a  pre,  0
 other  powers  and  we  might  all  be  sub-
 jugated  At  the  time,  we  should  re-
 member  +t  wes  थिर  sapacity  ang  far-
 Sightedness  of  the  late  Pandit  Jawa-
 harla)  Nenu  that  was  responsible  for
 the  assurance  that  was  given.  Ad-
 vertisements  came  in  the  Tamil  Nadu
 presy  ang  toroughuut  the  State  in  wall
 po.ters  ‘Prime  Minister's  Assurance.’
 He  assurcg  us  that  English  wall  not  be
 removed  as  long  as  the  non-Hind:
 people  wanted  it  Because  it  यप
 time  people  in  the  south  were  agitated
 that  their  language  might  be  subju
 gated  and  replaced,

 When  I  spear  on  tniy  questucn,  1
 want  to  make  ore  thing  clear.  च्  tr-
 Uindr  does  not  mean  that  I  am  apiinst
 Hindi,  It  tg  a  langyage  spoken  =  hv
 miJlhons  of  people  Nobody  chooses
 his  birth  place  or  his  language  t  is
 an  accident,  Suppose  |  had  been  born
 in  Delhi  or  Patua  or  Banaras.  I  mvht
 have  been  speaking  Hinds,  pronably  a
 Lotter  Hind  than  many  of  my  [nerds
 here.  Just  as  you  are  attacheq  te
 your  mother,  you  become  attached  to
 your  mother-toneue  also.  Tnerefore,

 l  have  no  hatred  against  Hinds.  It  is
 fortunate,  ७  fortunate  accident  that  I
 speak  Tamil.  I  is  a  matter  of  conve-
 nience;  it  is  convenient  for  the  people
 of  Tamil  Nadu  to  conduct  their  affairs
 in  Tamil.  If  somebody  imposes  some
 other  languayze,  there  is  resistance.

 SHRI  VASANT  SATHE  (Al.cla):
 It  is  also  an  accident  that  you  speak

 in  English.
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 SHRI  SEZHLIYAN:  That  is  etrrect,
 fully  appsec'ate  Shri  Vasant  Sathe’s

 point.  Suopose  we  hug  been  bern  in
 a  French  cGlomul  territory,  probably
 we  would  be  speaking  the  French
 Janguage  insicad  of  English.  J  hold
 no  brief  for  Euglish,  If  I  were  toa
 speak  in  ‘Tarm}  here,  ]  would  br  eble
 to  express  myself  better  and  pour  out
 my  agony,  then  thoughts  from  my
 heart  in  mv  own  language.  That  is
 the  trouble.

 Therefore,  there  was  apprekenz.cn
 in  the  minds  of  the  people  there,  That
 appeal  was  mode  by  Pandit  Jawahat~
 la]  Nehru.  At  that  time,  we  weve  in-
 side  jail,  Tnen  we  came  out  forget-
 ting  our  struggles.  We  immediately
 started  a  campaign  and  went  door  to
 door  and  to  street  corners  collecting
 money  for  the  Detence  Fund.  At  the
 time  of  ‘he  Chivese  aggression,  a
 crucial  time  came  We  did  not  betray,
 the  solidarity  of  the  country;  we  did
 nol  betray  the  federal  character  of  the
 country,  because  we  felt  that  in  a
 federal  -ysten  wotking  on  a  d  me-
 cratic  basis,  Tamil  Nadu  would  have
 iis  Tightful  rlace,  the  interests  of  the
 people  uf  the  region  would  be  secured
 the  minorities.  whether  linguistic
 minorities  or  rehginus  minorities  or
 other  minorities,  would  be  protected
 thet  all  hese  things  woulg  be  muteally
 possible  and  beneficial  Therefore,

 the
 seerssion  jdee  was  nat  eontinined.
 Just  because  one  Party  haa  preached
 it  once,  thoug!:  it  has  left  it  onc>  una
 fer  all  and  it  has  been  accepted  by
 everybody,  can  on:  make  a  bozgy  of
 it  now?

 I  will  quote  one  instance.  In  my
 student  days,  I  used  to  read  very
 avidly  cominvuist  bterature,  Even
 today  I  read  it,  because  IT  have  some
 faith  ‘n  the  humane  aspects  they
 preach  At  that  time,  I  had  read  this
 Final  Bid  for  Power  published  in  2°48
 by  P  C  Jovu  General  Secretary  of
 the  Party.  There  it  was  said:

 “The  Communist  Party  puts  for-
 ward  the  concept  of  India  as  a
 family  .f  fics  nations,  The  CFI
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 guarantaes  every  section  of  cur
 peoples  free  qivelopment  of  their
 own  choite....”

 Because  at  that  time  they  wanted  not
 ene  Constituent  Assembly;  they  pro-
 pagated  for  ३7  Con,tituent  Assemblics
 for  India  elected  by  universa,  fren
 chise  etc.

 “The  ight  of  full  self-determina-
 tion  shall  also  extend  to  the  people
 ef  Indian  States  not  only  as  their
 inalienable  right,  “ut  as  an  essential
 part  of  the  plan  of  real  Indian  free-
 dom,  or  the  final  lquidation  of  the
 British  rule  and  its  princely  agent,”.
 At  that  tim,  they  were  =  tatking
 about  17  Constituent  Assemblies

 SHRI  INDRAJIT  GUPTA  (Ahpore)
 It  was  all  ton  lor¢g  0  Why  इह,
 of  it  nov?

 SHRI  SEZHIYAN:  Yes,  at  that
 time  these  ideas  were  there  That  wus
 thought  of  23  th>  Lest  solution  in  trat
 context,  At  that  tame,  we  had  alo
 felt  that  only  separation  could  soive
 the  problem.  But  afterwards  we  found
 out  that  we  could  not  cut  ourselves
 away  and  go  into  the  Bay  ot  Bengul  or
 the  Indian  Occan

 MR  CHAIRMAN:  You  have  taken
 one  hour;  please  conclude.  Ther  ar2
 4  large  nucvhee  ot  speakers

 SHRI  SUZHIYAN:  Therefore,  even
 now  I  say  this.  I  am  not  for  seces-
 sion;  my  party  is  not  for  secession.
 tf  anybody  talkc@  in  that  way  or  i
 a@  way  that  gives  an  impression  to  that
 effect,  I  request  the  hon.  Minister  to
 take  ponal  action  against  nim,  When
 eertayy  persis  is  my  party  did  Uke
 that,  we  suspended  them;  our  own

 government  prescribed  papers  in
 which  -cuctn  feelings  were  voice?
 Recently  cn»  such  member  who  ‘703

 gaying  such  things  has  gone  out  of
 our  party,  J}  do  nut  know  whether  he

 hag  joined  the  Congress  party  by  this
 time.  Sometimes  people  speak  in  a
 rath  way.  Sometime  ago  Mr.  Shashi-
 bhushay,  made  a  wonderful  suggestion
 that  India  should  have  a  limited  dic-
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 tatorship.  Am  I  to  take  i;  that  ke
 speaks  for  the  whole  of  the  Congress
 Party  and  that  it  is  the  policy  of  the
 Congress  Government?

 SHRI  DINFN  BHATTACHARYY a:
 Why  not?  -

 SHRI  SEZUMIYAN-  Let  me  quote
 what  the  Prime  Minister  has  herseif
 saiq  about  us  ia  1970;  I  am  quoting
 trom  The  Mail  of  June  6,  1970.:

 “Mrs.  andtra  Gandhi  in  a  recent
 interview  to  the  Turkish  Press  team
 which  visited  Iidia  had  said  that  tre
 Congress  was  lIcft—to  the-—centre
 party  Zh:  Frime  Mimister  8१
 interviewed  in  regard  to  party  and
 political  issues  ranging  from  centre-
 state  relation  to  polarisation  in  the
 party  .She  said  that  the  DMK
 which  had  eatie  put  forward  the
 demand  to  separate  the  South  had
 given  ip  that  gemand  ot  @  iptegra-
 ted  itself  into  9  broad  nations"
 fram  पा

 This  is  what  she  said  in  1970;  of

 courte,  then  we  were  all  very  good
 friends  inside  the  House  and  outside
 the  House  In  707  we  fought  the  elec-
 tions  together  If  yon  take  our  elec-
 tion  manifesto  of  that  tune,  it  speaks
 of  Stete  autonomy  Therefore,  things
 cannot  have  become  differen.

 The  Home  Mimuster  said:  “All  the
 papers  and  the  people  of  Tamil
 Nadu  have  welcomed  and  supported
 the  action  taken.”  But  could  |  write
 the  other  wos"  .m  I  alowed  to
 speak  differently  oi  to  hold  a  meeting
 in  Tamil  Nadu,  not  in  this  beach  but
 at  least  in  a  smalt  maiden?  Will  I  be
 alloweg  to  hold  a  meeting  to  criticise
 any  step,  even  within  the  framework
 of  the  emergency?

 A  group  of  Amvnean  farmers  met
 the  Prime  Minister  at  her  residence  on
 the  20th  of  last  month  and  she  was
 asked  about  the  kheralisation  cf  the

 emergency  and  the  Prime  Mynister
 saiq  that  a  lot  of  persons  had  been
 released;  lie  also  suid;  “There  w  no
 pre-censorship”.  Iam  quoting
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 instance  to  show  that  the  Prim2
 Minister  is  not  well  informed  of  what
 ig  happening  i:  the  country.  ‘Tnere
 js  pre-censorship  in  the  country.  I  am
 not  accusing  her  of  saying  a  deh-
 berate  untruth.  Why  is  she  not  kept
 informed  of  the  true  state  of  affairs?
 On  August  i,  975  the  Press  Censor
 tin  Madias  i4;,uezqd  an  orde:  to  cvur
 party  paper,  Muruso’t  which  says  :

 “Onder  rule  48 (15  of  the  Defence
 of  India  Rules,  2°73,  T  woul4  ad-
 vise  you  fo  suvm.t  all  material  m.-
 cluding  ed.torial,  ‘eature  articles,
 news  stories,  advertisements,  pic-
 tures,  cartoons,  etc.  for  pre-censor-
 smp  with  immed:ive  effect  zrom
 August  ,  1975,"

 Pre-censorsnio  continues  even  more
 not  only  for  Murasols  but  also  for
 ‘Kacvhaga  Khral"  for  “Tughlak"  and
 for  other  papers.  hope  the  Prime
 Mister  wl}  look  into  thet.  [sis
 heme  dong  against  her  wish,  without
 her  know  edie?

 We  want  parliamentary  democracy
 in  thig  country  to  function  on  a
 federal  basis  without  its  being  im-
 pared,  but  ty  such  acts,  federalism
 is  being  cut  out  and  democracy  put  at
 naught.  The  Governor  in  his  report
 refers  to  we  Cannons  of  justice
 and  equity  which  are  the  hall-mark
 of  democratic  administration.  "
 That  is  what  I  want,  I  want  justice  and

 I  want  equity.  I  want  justice  to  be
 done  to  the  persons  who  had  been  ac-
 cused,  justice  to  the  government
 which  had  been  accused.  They  should
 be  given  a  chance  to  explain  their
 atand,  what  they  have  done  it  their
 short  life  span  of  nine  years.  Possibly
 they  are  not  very  big  things.  The
 Governor  himself  has  reported  ‘hem.
 We  may  have  given  some  land  to  the
 landless,  some  cycle  rickshaws  to  band
 tickahaw-pullers.  artificial)  limbs  to  the
 maimed,  some  street  lights  to  dark
 hamlets,  little  houses  and  flats  to  the
 slum  dwellers.  All  these  may  look  a
 small  thing  for  you.  But  they  brought
 same  human  dignity  to  those  m:ser-
 able  people;  for  small  men  they  hava
 beer  great  things.  But  at  the  Centre
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 crores  of  rupees  have  been  spent  for
 nothing.

 “Occasional  Speeches  and  Writings”
 by  Dr,  Radhkrishnan,  there  is  a  worthy
 passage:

 “The  democratic  approach  is  by
 persuation,  argument  and  adjust.
 ment  of  conflicting  views.  If  there
 is  a  difference  of  opimon,  one  can
 say—‘agree  with  me  or  I  will  hit
 you,’  or—'let  us  sit  down,  under.
 stand  each  other  and  decide.’  The
 latter  is  the  democratic  approach.
 It  believes  that  love  is  better  than
 hate,  co-operation  better  than  strife,
 consent  better  than  coercion.  In
 the  present  world  resort  to  viclence
 is  at  best  a  cowardly  escape  from
 democratic  processes  and  at  worst
 treason  to  the  future.”
 I  want  to  know  apart  from  whatever

 hag  happened,  how  are  you  going  to
 und»  the  harm  that  you  have  cone,
 not  to  the  DMK  Ministry,  not  io  the
 DAK  Party,  and  not  even  to  the  state
 of  Tamil  Nadu  but  to  the  federa]  sys-
 tem  of  the  Government  and  to  the  fe-
 deral  character  of  the  Indian  Consti-
 tution.  You  have  done  an  incalculable
 damage.

 Sir,  once  Pand.j  Jawaharlal  Nehru
 “gald  that  “those  who  crawl  do  not

 fall.”  I  say  “I  may  fall,  I  may  be  fell-
 ed,  but  I  refuse  to  crawL”

 SHRI  K.  GOPAL  (Karur):  Mr,
 Chairman,  Sir,  |  rise  to  support  this
 motion  moved  by  the  Home  Minister.
 We  have  heard  Mr,  Sezhiyan  who  made
 a  very  fervent  appeal  to  this  House.
 He  has  said  that  democracy  has  been
 betrayed  and  that  no  norms  have  been
 fixed  with  regard  to  the  dismissal  of
 the  D.  M.  K  Ministry  in  Tamil  Nadu.
 Sir.  I  have  also  gone  into  the  history  of
 the  D.  M.  K,  Party  and  I  would  like
 to  tell  Mr.  Sezhivan  that  till  the  year
 i967  Congress  was  in  power  in  Tamil
 Nadu.  We  lost  the  elections  then.  Here
 I  would  like  to  quote  what  Mr.  C,  N.
 Annadura:  himself  said  in  this  connec.
 tion.  He  said  that  the  Congress  lost
 in  the  elections  not  because  of  their
 mus-deeds  and  mal-administration  but
 because  they  did  not  teil  the  people
 whaj  they  were  doing  for  the  people
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 and  what  thers  achievements  were.  If
 enly  they  had  told  the  people  what
 they  had  done  actually  for  the  people,
 they  would  not  have  been  defeated.

 Now,  Sir,  Mr.  Sezhiyan  welcomed
 the  appointment  of  an  Enquiry  Com-
 mission  and  so  also  some  of  the  leaders
 ४  the  D.  M,  K,  Party.  The  only  diffe-
 tence  १8  that  Mr  Sezhiyan  did  It  in

 sincerity.  I  do  not  know  whether  the
 same  sincerity  is  there  in  the  case

 of  other  leaders  of  the  D.  M  K.  Party.
 In  the  heart  of  his  heart  Mr.  Sezhiyan
 would  be  happy  that  the  D.  M  K.  Go-
 vernment  has  been  defeated,  Mr.
 Sexhiyan  is  a  very  decent  and  sobre
 person  and  if  everybody  in  his  Party
 8  like  him,  this  contingency  in  Tami
 Nadu  would  not  have  arisen

 Sir,  Mr.  Sezhnyan  has  based  his  argu.
 ment  mainly  on  one  point  He  has  said
 that  there  was  no  Constitutional  break.
 down  in  the  State  and  there  was  no
 break-down  of  law  and  order  J]  would
 like  to  ask  him  what  is  the  break-down
 of  law  and  order  He  means  that  only
 violent  agitations  would  create  treak-
 down  of  law  and  order.  If  a  man  in  the
 street  takes  the  iaw  into  his  hands,
 it  leads  to  violent  ag:iations  But  what
 happens  if  people  in  power  take  the
 law  in  their  own  hands  ?  The  rcople  in
 power  have  no  order  at  all  whether
 in  the  administration  or  ctherwise  Is
 ह ज  nol  the  break  down  of  law  and  or-
 der  ?  Does  it  necessarily  mean  that
 vielent  agitations  should  imvolve  des-
 troying  of  public  property.  (/nterrup-
 tions  Therefore,  |  would  hke  to  tell
 him  that  the  break-down  of  law  and
 order  need  not  necessarily  mean  that
 public  property  should  be  set  on  fire
 and  people  should  be  kuled  He  was
 demanding  elections  in  Tarm)  Nedu.
 But  his  party  did  nol  holg  elections
 to  the  local  bodies  there.  The  Madurai
 Corporation  was  superseded.  He  also
 referred  to  the  pohcy  propagatiun  day
 which  they  were  supposed  to  observe
 On  Ist,  $rd  and  4th  February.  In  the
 garb  of  these  meetings,  was  it  not  their
 plan  to  whip  up  the  feelings  of  the
 people  of  Tamil  Nadu  agaunst  the  Cen-~
 tre  7  His  party  opposed  the  emergency
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 by  a  resolution  on  Sth  July  75,  At  the
 game  time  they  anid,  “As  a  Govern.
 ment,  we  will  faithfully  follow  the
 Centre’s  directives”.  In  the  Coimbatore
 Conference  they  said  that  the  elections
 to  the  Assembly  and  Parliament  should
 be  helq  together.  The  extension  of  the
 life  of  Parliament  was  because  of  the
 emergency  But  when  you  opposed  the
 emergency  by  a  resolution  how  can
 you  ask  for  the  extension  ci  the  iife
 of  the  Assembly  क  Till  the  last  minute
 they  tried  for  extension  of  the  Assem-
 lay  ?  They  sent  one  of  their  munisters
 to  Delhi  Tor  that  purpose,

 SHRI  SEZHIYAN:  I  would  quote
 from  the  body  of  the  resolution

 MR  CHAIRMAN:  Interrupti.n  a5
 no  doubt  a  parliamentary  practice,
 but  it  should  not  exceed  a  word  or
 two  You  cannot  quote  something  ty
 way  of  an  interruption

 SHRI  K  GOPAL  Is  it  not  a  tact
 that  on  the  l0th  February  which  was
 the  date  for  convening  ‘he  Assembly
 session  you  wanted  to  pass  a  resulutiun
 on  State  autonemy,  quit  the  gevern-
 ment  honourably  and  tell  the  people
 ‘We  have  resigned  hecause  we  are
 demanding  autonomy  for  the  S‘ate
 from  the  Centre’?

 Sir,  with  the  existing  powers  they
 createg  hell  J  da  not  know  what
 would  have  happened  if  more  powers
 were  given  to  them  Only  God  could
 save  Tam:]  Nadu!  He  referred  to  Peri-
 yar  -E.V.  Ramaswamy  Naicker~—  and
 Annadurat  J  may  not  agree  with  the
 political  views,  of  Periyar,  but  be  was
 &  social]  reformer  He  wanted  marria-
 ges  to  be  celebrated  at  a  cost  of  Rs  2
 He  wanted  intercaste  murriages.

 Have  any  of  the  DMK_  leaders
 celebrated  marriages  at  Rs  2?  Mar.
 riages  were  held  at  places  hke  Abbots.
 bery  and  lakhs  of  rupees  were  spent.
 If  they  really  follow  the  teachings  of
 Periyar,  may  I  know  how  many  inter-
 caste  marriages  have  they  performed’
 (interruptions)

 MR,  CHAIRMAN:  ‘You  cannot  start
 getting  up  every  time.  Kindly  meke
 a  note  of  these  points  and  let  your
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 colleague  deal  with  them  when  his
 turn  comes  to  speak.

 SHRI  K.  GOPAL;  If  they  go  on
 quotmg  Periyar  and  Anna,  one  day
 these  two  gentlemen  will  get  up  from
 thelr  graves.  Anna  was  a  soft  person
 but  Periyar  would  slap  them  and  ask,
 “Are  you  really  fokowimg  my  poll-
 cies?  Why  are  you  quoting  me  every
 time?”

 Then,  he  referred  to  Tamil  culture.
 Sir,  being  an  Indian  one  can  be  a  good
 Tamihan  ang  being  a  Tamuian.  one
 can  be  a  good  Indiun  =  It  is  not  neces~
 sary  that  DMK  alone  stands  for  Tamu
 culture  and  others  do  not  belong  to
 Tarminadu,  He  should  change  this  al-
 tutude.
 37.09  brs

 t  would  like  to  quote  a  few  instances
 about  misuse  of  powers  by  DMK.
 There  was  a  project  called  the  Vcera-
 mam  Project  More  than  Rs  20  cro.
 res  were  estimated  in  the  begining,
 and  tenders  were  called  for,  They
 selected  a  party  whose  financial  \iabi-
 lity  was  not  verified,  and  whose  capa-
 city  was  not  arg  much  as  it  should  be.
 Stijl  he  was  selected  as  a  contrastor;
 and  they  were  squeezing  Mone:  from
 him  The  gentleman  suddenly  courmit-
 ted  suicide  And  then  in  the  name
 ut  drought  relief,  how  many  crures
 have  gone  down  the  drain?  Take  the
 Case  of  the  drought  relief  activities
 undertaken  by  the  local  bodies.  J  will
 fell  a  story  popular  m  Tamil  Nadu.
 An  Assistant  Engineer  took  charge  cf
 an  area,  and  after  a  year  cr  so,  he
 Suid  that  a  tank  should  be  constructed
 for  irrigational  needs  in  qg  nearby  area.
 A  few  fakhs  of  rupees  were  sanc-
 tioned,  Everything  was  on  paper.
 Tenders  were  called  for.  But  finaily
 nothing  took  plare  and  only  money
 was  spent.  After  two  years,  that  As-
 sistant  Engineer  was  wanaferred.
 When  the  new  man  asked  him:  “There
 ja  no  tank  and  you  have  spent  so
 muck  money,"  the  former  gave  the
 Teply:  “If  you  are  a  clever  man,  you

 @o  anything  you  like.”  That  man
 gver;  and  after  six  months,  be
 The  tank  is  a  health  hazard  there

 Stagnation  of  water.  It  should  be
 ’

 a
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 closed.”  Finally  no  tank  was  cons-
 tructed  and  no  tank  was  closed.
 But  money  wes  spent.  This  is
 a  common  story.  Mr.  Krishnan

 is  a  union  chairman.  He  knows  better.
 In  regard  fo  roads,  they  would  say
 that  Rs  50,000/.  were  needed  for  their
 construction.  Hardly  Rs,  5,000/-
 wouid  be  spent.  But  on  recon],  every~
 thing  would  be  there.  This  is  whaj  is
 happening.  In  the  year  ‘1974,  the  State
 of  Tamil  Nadu  had  acute  food  short-
 age.  It  was  only  man-made.  It  was
 not  that  the  production  of  food  had
 gone  down,  45  lakhs  tonnes  of  food-
 grains  had  been  produced.  Bui  then
 why  did  the  State  go  short  of  food?
 Dehberately,  they  removed  ali  controls
 fo  see  that  foodgrains  went  to  States
 like  Kerala.  Rice  was  being  sold  in
 Tamil  Nadu  at  Rs.  6/.  or  Rs.  7/-  a  Kg.
 It  was  due  to  some  party-man  in
 power.  Now  about  admission  to  pro-
 fession  colleges,  There  was  nothing
 under-hand  in  their  dictionary,  Short
 of  displaying  3t  pubbcly,  they  had  sti-
 pulated  that  for  admission  to  medical
 colleges.  ks  40,000  would  have  to  be
 given,  to  engineering  colleges  Rs.
 10,000 /-,  to  agricultural  college  such-
 and-such  an  amount.  This  was  the
 state  of  affairs  and  without  any  shame
 or  fear,  this  was  bemg  done  by  इदि
 ponsiLle  persons.  Even  poor  people
 had  no  way  out  Even  when  reserva-
 thon  for  scheduled  castes  was  made,
 only  the  rich  among  thern  could  get
 the  adnussion,  Even  backward  com-
 munitics  had  to  pay,  with  the  result
 that  the  brilhant  boys  did  not  find
 a  place  in  the  professional  colleges,
 They  were  diverting  the  funds  meant
 for  the  welfare  of  the  scheduleq  cast.
 es.  The  funds  were  not  utilizeg  for
 the  purpose  for  which  they  were
 meant.  They  were  used  for  giving  pub.
 itaty  and  pushing  up  the  image  of
 some  of  the  leaders.  They  wanted  to
 see  that  the  treasury  was  emptied  be-
 fore  they  left  the  Government.  They
 lifted  the  Prohibition.  They  earned  ab-
 out  Rs.  50  crores  or  Rs.  60  crores.
 Then  they  re-introduced  it.  I  do  not  go
 into  the  merits  or  demerits  of  Prohibi-
 tion.  When  they  scrapped  Prohibition.
 they  told  the  Centre:  “We  are  short  of
 money.  Why  don’t  you  give  on
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 Now  about  interference  in  the  affa-

 irg  of  trade  unions.  I  used  to  tell  my
 Marxist  friend  Mr.  Dinen  Bhatta-
 eharya:  “Have  you  heard  of  cycle
 chain  trade  unionism  ?”  Thig  was  stra-
 téd  in  Simpsons.  There  was  a  trade
 union  leader  by  name  Gurumurth:.  He
 enjoyed  the  confidence  of  everybody,  A
 DMK  man  was  brought  mm  his  place.
 One  former  colleague  of  Mr.  Dinen
 Bhattacharya,  a  Marxis{,  became  the
 president  of  the  trade  union.  You  know
 how  he  treated  the  people  ?  Me  was
 even  charged  for  murder.  On  the  cone
 hand,  the  DMK  did  propaganda  that
 they  were  for  the  workers.  On  the
 other,  they  suppressed  the  workers.
 They  took  no  action  to  protect  the  in-
 terestg  of  the  workers;  and  the
 managegement  resorted  io  lay-offs,
 Whenever  there  is  any  lay  oif,  even
 though  it  affects  the  workers,  they
 never  take  any  action,  but  kcep  quiet.
 But,  if  their  trade  union  is  affected,
 especially  after  the  Emergency,  they
 used  to  take  action.

 We  are  all  aware  of  what  heppened
 to  the  Vellore  Hospital,  which  7७  one
 of  the  prize  institutions  of  the  country.
 Feople  from  all  uver  the  world  come
 for  treatment  there.  Just  because  the
 hospital  authorities  did  nat  y.eld  to
 the  request  of  the  Stale  Government
 that  a  few  seats  should  be  allotted  to
 the  State  Government  to  nominate
 their  own  people,  they  wunted  to
 punish  them.  It  started  first  the  pre-
 text  of  demolishing  some  wall,  which
 was  constructed  about  50  years  ago.
 Even  the  staff  of  the  hospital  were
 not  spared,  Some  women  employees
 were  man-handled  but  the  police  re-
 mained  silent  spectators.  It  was  nothing
 hut  personal  vendetta,  wreaking  ven-
 geance  on  an  institution,  which  is  in  all
 India  institution,  which  belonged  to  ihe
 minority  community.

 Take,  for  example,  the  speeches  of
 the  DMK  leaders  in  the  Thirunelveli
 Conference.  One  gentleman  said  that
 in  the  matter  of  population,  Tamil
 Nadu  will  stand  i6th  in  the  world
 among  the  memberg  of  the  United
 Nations.  Probably,  what  he  meant  was
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 thai  Tamil  Nadu  should  become  free
 and  it  should  become  a  Member  of  the
 United  Nations.  Shri  Sezhiyan  was
 saying  that  just  because  some  DMK
 leader  has  saig  something,  you  cannot
 take  that  as  the  view  of  the  State  Go-
 vernment.  In  the  Coimbatore  Confer-
 ence,  in  the  presence  of  the  Chief
 Minister  and  other  Munisters,  a  leader
 said  :  “If  the  hfe  of  the  Tamil  Nadu
 Assembly  is  not  extended.  there  is  go-
 ing  to  be  blood-shed  and  revolution  We
 will  see  that  we  secede  from  the  coun-
 try.”  These  are  speeches,  not  by  third
 rate  speakers  but  by  responsible  le.
 aslators  of  the  Tamil  Nadu  Assembly.

 The  trouble  with  the  DMK,  especia-
 iy  the  middle  and  lower  level,  was
 that  they  never  realised  that  there
 was  a  Central  Government,  they  never
 realised  that  there  was  a  Constitution
 and  they  did  not  know  that  arti  le  358
 was  there  in  the  Constitution.  ]  have
 heard  the  speeches  of  some  of  the  lea-
 ders  of  DMK.  One  gentleman  was  say-
 ing  that  if  the  Central  Ministers  come
 to  Madras  tomorrow.  we  will  see  that
 they  are  hand-culfed  and  =o  murched
 through  Anna  Sala:  in  Madres  I  do
 not  blame  them,  because  they  did  net
 realise  that  there  was  a  provision  in
 the  Constitution  under  which  they  can
 be  dismissed.

 In  the  name  of  State  autonomy,
 what  were  they  saying  ?

 “Mujibur  Rahman  wanted  autono-
 my,  You  know  he  got  inde  ndence.
 You  ask  for  a  autonomy  That  is  all.
 More  than  this,  you  can  guess”

 This  is  the  trend  of  therr  speaking

 Now  I  come  to  the  situation  after
 President's  Rule,  If,  according  ta  them,
 the  people  feel  that  the  dismissal  of
 the  DMK  Government  was  unjustified,
 in  spite  of  all  the  precautiong  that  any
 law  and  order  machinery  can  take,
 there  should  have  been  at  least  some
 semblance  of  an  agitation.  But,  even
 a  blade  of  grass  dig  not  move.  Every-
 body  rather  welcomed  it,  as  our  Home
 Minister  said  his  speech.  The  Home
 Minister  has  said  that  he  is  going  to
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 clean  the  admsnistration  and  that  he
 has  instituted  an  imquiry  commission
 to  go  into  some  of  the  charges  against
 the  DMK  Munistry

 We  welcome  it

 The  teim  of  the  local  bodies  in  Tamil
 Nadu  is  going  40  expire  very  shortly
 I  would  request  him  not  to  extend  their
 life,  because  these  are  places  of  cor-
 ruption

 Commg  to  co-operative  =  societies,
 after  {he  DMK  Government  cume  to
 power  they  amcnded  the  C  >  pel  itive
 Societies  Act  in  order  to  er  ible  them
 to  get  themselves  clected  to  these  in-
 stitutions  They  imended  the  Art  in
 such  a  way  that  Government  will  have
 the  powcr  fo  nominafe  memhers

 SHRI  J  MATHA  GODER  (Nilgu4)
 Only  three  out  of  4

 SHRI  कट  GOPAL  It  is  true  that  st
 was  not  done  in  all  cases  I  am  just
 giving  an  example  They  capt  re?  all
 the  ¢o  operative  institutions  in  this
 way  in  the  State  which  was  ovce  boust-
 ing  to  have  the  best  co-operative  im-
 stitutions  as  well  as  panchavat  um.ons
 Today  they  are  in  shambles

 Temple  funds  were  misappiupriated
 Ly  trustees  who  were  nomiliated  oy
 the  Government  For  Gods  sake  ao
 not  extend  their  hives  In  their  place,
 appoirt  people  of  mtegrity

 I  am  happy  that  the  Governcr  has
 already  announced  that  airussinn  to
 professional  colleges  will  be  stricuy

 an  merit

 Offiirals  who  were  hand  in  glove
 with  the  DMK  Minmtcrs  ind  connved
 with  them  should  be  dealt  with  very
 severely  There  may  be  some  good  offi-
 cers,  who  do  their  duty  whichever
 party  may  be  in  power  I  do  not  blame
 them  But  sore  District  Collectors  ac-
 ted  as  district  secretaries  of  the  party
 I  would  request  the  Home  Mimster  to
 take  action  against  them.
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 that  State  has  been  so  much  that  people
 have  lost  faith  in  the  administration
 itself  So,  let  the  Home  Minister  issue
 a  directive  that  no  individual  repre-
 sentation  should  be  entertained  by  the
 authorities  Anybody  can  go  to  the  offi-
 cers  for  a  cause  but  not  for  an  indivi-e
 dual  cause  If  that  is  done  iu  would
 restore  the  contidence  of  the  people
 of  Tamif  Nadu  and  give  a  clean  and
 good  administration

 {Surt  Dinen  BHAITACHARYA]

 (Serampore)  Our  friend,  Shri  Sezhi-
 yan,  hag  very  ably  placea  befote  the
 House  the  real  motive  behind  the  im-
 position  of  Presidents  rule  m  Tsmit
 Nadu  It  is  a  blatant  exanple  of  how
 the  Constitution  is  being  subverted  by
 the  ruling  party  at  the  Centre

 The  Governors  report  mentions
 that  the  DUK  Mimistrs  in  a  series  of
 afts  of  maladmimstration,  corrup‘ion
 and  misuse  of  power  for  achieving
 partisan  ends  set  at  naught  a'l  csnons
 of  justice  and  euuity  whch  are  the
 hallmarks  of  a  democratic  adm  mistrae
 4:on  Shri  Sezhiyan  has  dealt  with  this
 mattcr  uso  “My  Poimt  is  can  the  Home
 Mimiste:  cite  a  smgue  Government
 under  Congress  rule  which  is  nat  cor
 rupt  ?  Can  he  prove  it  here  ?  Lou  will
 tind  hundreds  of  cases  of  misuse  of
 power  against  all  the  Governments
 unde:  Cor  gress  rule  [come  tiom  West
 Bengal  where  they  came  to  power  by
 rigging’  elec‘iors  After  assuming
 power  thete  thes  aie  using  it  for  their
 pity  ends  without  Jooking  io  the  ine
 terests  of  fhe  common  man  or  showing
 any  respect  to  the  provisions  of  the
 cons’};ution  You  will  not  find  a  single
 appointment  there  made  on  merits,  or
 of  anv  man  who  who  does  not  belong  to
 the  Congress  party  Evervwhere  you
 will  fing  the  same  situation  So,  why
 do  you  bring  all  this  allegations  aguinst
 DUK  only  Does  nxt  your  Government
 at  the  Centre  here  use  tts  power  for
 ifs  own  interests?  When  a  Munster
 goes  anywhere  and  the  Congress  Party
 hads  a  meeting  the  entire  Govern-
 ment  machinery  is  engaged  to  mobthse
 people  People  travel  free  of  charge  to
 attend  that  meeting  either  by  iram
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 or  bus,  Your  Party  can  address  a
 public  meeting  and  explain  their  stand-
 point  regarding  emergency  measurcs
 But  the  Opposition  cannot  hold  even  a
 single  méeting  inside  a  hall  What  is
 your  explanation  to  that  ?  Even  the
 condolence  meetings  were  banned
 When  an  Ordinance  relating  to  bonus
 was  issued,  we  from  the  trade  umon
 organisations  and  the  organisationg  be-
 Jonging  to  the  Opposition  Party  wan
 ted  to  ho}d  a  meeting  in  Calcutta  Mai-
 dan,  but  your  Government  did  not
 permit  us  to  do  so  l  do  nat  hnow  how
 you  will  explain  your  conduct  ?  Mr.
 Reddy,  I  understand  that  the  Viunisters
 are  given  VIP  treatment  but  it  38
 strange  that  for  a  person  who  Is  nei-
 ther  an  MP  nor  an  MLA  the  whole
 battalion  of  the  pvlice  force  and  the
 home  guards  other  officers  im  luding
 the  Governor  come  forward  to  ge  a
 gtand  reception  at  the  government  e.-
 pense  It  has  taken  piace  m  ou  State
 very  recently  It  35  better  for  Mr
 Reddy  to  talk  less  of  misuse  of  powe:
 by  DMK  Government  What  was  the
 harm  if  you  would  have  waited  only
 for  seven  weeks?  In  the  Assembly,
 the  total  number  of  Members  a  239
 DMK  have  got  65  even  after  defec
 tion  Is  it  demucracy  or  35  it  the  way
 to  give  respect  to  the  Constitution”
 You  are  misusing  Article  356  It  has
 never  happened  before  If  jou  take
 the  real  meamng  of  356  may  I  know
 was  there  any  situation  m  Tamil  Nadu
 where  the  law  ang  order  ntuation  was
 not  under  control?  There  was  nothing
 of  the  sort

 Mr  Era  Sezhiyan  has  said  that  after
 sending  the  report  to  the  Centre  on
 29th  January  he  praised  the  Tamil
 Nadu  Government  on  the  3lst  of  the
 same  month  So  far  as  my  informa
 tion  yoes,—because  I  do  noj  know  how
 far  it  is  correct—the  Governor,  in  the
 first  instance,  did  not  signed  ,  this
 report  which  was  prepared  here  in
 Delhi,  not  in  Tamil  Nadu  or  Madras.
 He  was  forced  to  mgn  it,  Otherwise,
 he  would  have  lost  his  job.  So,  he
 thought  it  better  to  ditto  it  and  send
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 it  to  the  Centre.  So,  what  does.
 jt  matter  if  the  Tamil  Nadu  Go-
 vernment  goes?  The  Governor  is
 very  happy  with  his  post.  So,
 I  emphaticaliy  state  that  there  was
 no  constitutional  necessity  to  im-
 pose  President’s  rule  If  you  had  any
 respect  for  democracy,  you  would

 have  given  a  challenge  to  the  DMK
 Government  and  held  election  I  think
 the  Chief  Minister  of  [lami]  Nadu
 wanted  that  there  shourq  be  election
 I  know  my  statement  is  correct,  that
 he  wanted  to  hold  an  election  he  did
 not  want  any  extension  of  the  Assem.-
 bly  just  ac  you  have  extended  the  term
 of  the  Lok  Savha  without  holding  any
 election  in  the  name  of  e’netgency

 At  Jeast,  that  gentleman  did  not  want
 that  he  wanted  to  face  thc  people
 there  and  give  an  oppottumy  to
 the  Tamil  Nadu  people  to  see  that  if
 they  had  done  anything  wrong  or  not
 Bud  to  the  people  of  Tamil  Nadu.
 they  would  have  thrown  them  out
 And  the  Congress  or  any  other  party
 would  have  captured  power  and  for-
 med  the  Government  there  You  did
 not  take  recourse  to  thut  Instead  of
 thet  you  intentienaliy  and  very  de-
 libewatcly  dismised  that  Government
 which  was  there  for  nine  long  years
 In  191  they  were  your  good  bed  mas
 fes  I  dehberatelv  use  that  term  You
 could  not  have  won  a  single  seat  in
 Parhament  there  in  Tamil  Nadu  with
 out  getting  DMKs  help  Now  they  are
 not  so  to  your  chose  They  have  be-
 come  a  problem  to  vou  So,  you  have
 thrown  them  out  Why;  7  Because  the
 direction  of  your  Government,  the
 rulihg  party  here  is  ‘one  nation’  one
 party  and  one  ieader’  You  will  not
 tolerate  any  Government  which  is  not
 Tun  by  your  own  partymen  Eve  your
 own  partymen,  if  they  m  any  way  de-
 ffer  with  vour  eader,  that  will  not  be
 tolerated

 What  has  happened  here  7  Mr  Ram
 Dhan  and  Mr  Mohan  Dharia  who  was
 a  Minister  here  are  in  jail  What  is
 their  fault  ?  Nothing.  Are  they  again-
 st  the  policies  of  the  Congress  party as  enunciated  by  the  founders  of  the
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 Congresa  2?  i  do  not  think  so,  They
 ‘were  making  very  constructive  cr:ti-
 clams,  That  was  very  much  inconveni-
 ent  to  your  leader.  That  is  why  they
 are  rotting  in  jail.  The  very  talk  cf
 saving  Tamil  Nadu  people  from  the
 clutches  of  demons,  as  it  has  come
 in  some  papers,  is  all  rubbish  and
 non-sense.

 I  may  tell  you,  after  the  President’s
 Rule  there  what  you  are  doing.  Per-
 haps,  many  of  us  know  that  Mr.  Ram-
 ani  who  was  an  M,  P.  here  in  3967
 wag  being  treated  in  a  Coimbatore
 hospital.  On  the  very  first  day  of  the
 proclamation  of  the  President’s  Rule
 there,  he  was  arrested.  Then,  afier  a
 represenfatiun  made  by  coun  Leader,
 Mr.  Gopalan  and  a  telegram  sent  Ly
 him  io  the  Prime  Minister  and  after
 Mr.  Samar  Mukherjee  sent  a  represen-
 tation,  he  was  not  released  but  was
 allowed  to  stay  in  the  hospsial  znd  that
 too  under  police  guard.  Toduy,  I  have
 got  the  information  it  is  a  shame  on
 your  part  that  cven  his  wife  is  not
 being  allowed  {vo  see  him  or  to  give
 him  home-made  food,  As  he  could  not
 take  the  hospital  food,  he  requested
 that  he  may  be  allowed  to  get  some
 food  cooked  at  home  by  his  wife.  Even
 that  ts  not  aliowed.

 I  have  got  so  many  examples  here.
 The  real  poiuce  raj  has  been  imposed
 there,  There  is  no  end  of  terror  ary-
 where.  My  young  friend.  Mr.  Gopal,
 was  saying  something,  I  have  got  a
 copy  of  representations  in  which  30
 many  cases  have  been  cited  by  our
 jJeaders,  Mr.  P.  Ramamurti  who  was
 a  Member  here  and  Mr.  Bhoopathy
 who  is  our  leader  at  the  Coimbatore
 district  level  He  has  made  a  represen-
 tation  to  the  Govnernor.  I  would  like
 to  mention  one  or  two  things  mention-
 @d  in  the  representation.  It  says  :

 “Our  worker  named  Ramaswamy
 of  the  cotton  Jubilee  Mill  of  Singa-
 nallur  was  arrested  on  2nd  February
 1976,  The  Inspector  of  Folice  slap-
 ped  him  on  the  road  itself  and
 blood  came  from  his  mouth.  Then,
 he  was  taken  to  Singanallur  Police
 Station  and  placed  along  with  two
 ether  persons  of  the  DMK  party.
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 All  the  three  were  then  stripped
 naked.  Ramaswamy  was  beaten.
 again.  Then,  a  Nirodh  Cap  was
 forced  on  his  pen:s  and  he  was  beat-
 en  on  the  penis.  He  was  again  beai-
 en  and  thrwon  naked  with  the  other
 two  into  the  lock-up.  After  a  lot  of
 appeals,  one  Dhol:  aione  was  thrown
 inside  for  each.  Next  day,  they
 were  charged  with  the  offence  of
 putting  up  notice  boards  saying
 “Down  with  Fascism”.

 And  they  were  charged  only  with  the
 offence  of  putting  up  notice  boards
 saying  “Down  with  Fascism.”  What  is
 wrong  with  that?  May  I  ask  the  Home
 Minister  if  itis  illegal  to  say  “Down
 with  Fascism”.  The  name  of  Smt.
 Indira  Gandhi  was  not  mentione);  it
 only  said  “Down  with  Fascism.”  Are
 you  for  Fascism?

 It  is  most  surprising  that  he  was  ar~
 rested  after  the  memorandum  being
 submitted  to  the  Governor,  He  was
 arrested  under  the  MISA  so  that  he
 will  be  there  rotiing  in  jail  month
 after  month.

 MR.  CHAIRMAN-  Before  you
 make  a  statement,  you  should  yourself
 sec  that  the  statement  is  not  exagge-
 rated.  You  should  first  satisfy  your.
 self  before  making  a  statement  in  the
 garb  of  reading  if-  You  must  mform
 the  speakerl  first  that  you  want  to
 read  it.

 SHRI  DINEN  BHATTACHARYA:
 What  is  unparliamentary  about  it?

 MR.  CHAIRMAN:  It  is  not  a  ques
 fiton  of  its  beng  unparliamentary;
 but  if  you  want  to  read  or  quote  from
 any  document,  you  should  first  inti-
 mate,  because,  in  the  garb  of  reading,
 you  can  read  anything,

 (interruptions)

 SHRI  H.  M.  PATEL:  Its  this  a
 question  of  pre-censorship?

 MR,  CHAIRMAN:  It  is  act  a  ques~
 tion  of  pre-censorship;  it  ia  a  question
 of  conducting  the  business  according  to-
 rules.
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 SHR:  प्र.  M.  PATEL:  I  think  the
 only  rule  that  exists  is,  if  you  are  go-
 ing  to  abuse  anybody.

 (interruptions)

 MR,  CHAIRMAN:  The  question  is,
 ‘do  you  want  to  place  it  or  lay  3t  on
 the  Table  of  the  House?  (Intcrrup.
 tions)

 This  ig  the  rule  about  ‘laying’.  If
 you  want  to  lay  a  paper  or  if  you  want
 to  quote  from  it,  then  you  have  to  inti-
 mate  two  days  betore....

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  That  rule  has  no  relation
 with  this.

 MR,  CHAIRMAN:  It  is  said  that  a
 private  Member  may  lay  a  paper  on
 the  Table  when  he  is  authorised  to  do
 80  by  the  Speaker.  The  idea  is  that
 the  Speaker  must  know  betorehand
 what  he  is  going  to  Tay  (Inc  eruptions)

 SHRI  DINEN  BHATTACHARYYA:
 Iam  sorry,  you  have  misunderstood
 me,

 MR.  CHAIRMAN  Do  you  sot  want
 that  to  be  g  part  of  the  record  of  the
 House?

 SHRI  DINEN  BHATTACHARYYA:
 I  want  it.  It  38  a  part  of  my  specch.

 I  want  to  give  another  instance  If
 you  hear.  you  will  be  horrified  what  a
 torture  is  being  perpetrated  on  the
 People  there,  specially  on  those  who
 ‘are  not  in  the  good  books  of  the
 Congress.  He  has  mentioned:

 “I  also  wish  to  advert  to  the
 arrests  and  conduct  of  the  Police  in
 Nilgirig  District  also  where  Persons regarded  as  supporting  the  DMK  or
 the  CPI(M)  were  also  arrested.  The
 DMK  men  arrested  had  their  heads
 half-shaved  and  the  election  symbol! of  the  DMK,  the  rising  Sun,  wag  en-
 graved  with  a  knife  on  their  heads,
 For  some  of  the  arrested.  one  side of  the  moustache  also  was  shaved
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 to  tease  and  hitmiliate  them  and  to
 jeer  at  them.  dt  is  only  after  they
 reached  Coimbatore  Central  Jail  that
 they  were  neatly  shaved.”

 Mr.  Reddy,  please  hear  me.  J}  have
 my  experience.  I  know  what  happen.
 ed  after  970  when  you  dismissed  the
 West  Bengal  Government  unconatitu.
 tionally.  You  were  not  there,  Mr.
 Reddy,  but  Shrimati  Indira  Gandhi
 was  there.  I  know  how  the  police  be-
 haved,  Now,  that  is  going  on  through-
 out  Tamil  Nadu.  You  say  you  are
 protecting  democracy  !  Do  not  give
 any  stunt  in  this  way.  People  cunnot
 be  fooled.  They  know  whut  is  what.
 You  have  extended  the  ile  of  this  Lon
 Sabha  without  holding  elections,  and
 you  want  to  extend  the  life  of  the
 Kerala  Assembly  also  where  you  tried
 various  nefarious  methods  for  defcc-
 tions  from  amongs{  Musiun  Leugue
 and  from  amongst  Kerala  Congress.
 Here,  in  the  case  of  Tamil  Nadu  the
 Chief  Minister  was  coming  forward
 with  a  bold  statement  that  If  I  have
 done  anything  wrong,  peuple  will
 throw  me  out,  give  me  a  chauuce  tu
 face  the  peopie  and  hold  the  crectung’,
 but  you  do  not  have  the  0८७६6  (०
 face  the  peaple  So,  you  are  saying
 this  thing,  that  thing  day  im  and  day
 out  The  Prime  Minister  ig  sasrig  that
 the  opposition  conspired  to  topple  the
 legally  furmed  Government,  the  elect-
 ed  Government.  Who  has  toppicd  the
 Tamil  Nadu  Government?  Was  कह,  not
 legally  elected?  Was  t  not  husing  an
 overwhelming  majority  in  the  House?
 You,  however.  did  not  fec{  .  shamed
 and  have  come  forward  with  this
 measure.  Mr.  Reddy,  you  are  very
 much  unfortunate  to  plot  this  most
 pernicious  notification  or  pronvulga-
 tion  that  you  want  the  Parliament  to
 ratify.  I  am  sorry  for  that.

 In  Andhra  Pradesh,  when  there  was
 agitation  for  separation  of  Telengana
 ang  there  was  so  much  violence,  Shri-
 mati  Indira  Gandhi  did  not  dissolve
 the  Andhra  Pradesh  Assembly.  It
 might  be  for  the  infighting  of  the  party.
 Why  did  the  Central  Government  not
 take  any  action  during  that  time?
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 SHRI  K.  BRAHMANANDA  REDDY:
 Did  your  party  want  dissolution  of
 Andhra  legislative  assembly  on  account
 of  that?

 AN  HON.  MEMBER:  The  present
 Home  Minister  was  Chief  Minister  of
 Andhra  at  that  time.  He  himself  re-
 signed  and  there  wus  almost  no  Gov-
 ernment.

 SHRI  DINEN  BHATTACHARYYA:
 Yes,  he  himself  resigned.  Some  time
 Mr.  Chavan  was  sent,  some  time  Mr,
 Raghu  Ramaiah  was  sent,  there  was
 absolutely  a  goonda  raj  there,  no  gov-
 ernment,  no  rule  of  law.

 We  are  not  always  of  the  same
 opinion,  or  agree  with  all  the  actions
 that  might  have  been  taken.  We  stand
 on  certain  principles.  We  are  not  like
 our  (PI  friends,  who  will  say  on  cne
 occasion  that  you  are  doing  someihing
 against  the  Constitution.  on  the  cther
 eccasion  for  the  same  action,  they  will
 praise  the  Government.  We  are  net  of
 that  batch.  We  fully  stand  on  princi-
 ples.  The  Constitution  says  that  after
 five  years,  there  will  be  elections.  It
 was  almost  at  the  fag  end,  only  seven
 weeks  were  there,  you  could  have
 approached  the  Tamil  Nadu  _  people,
 whom  they  will  prefer.  There  the
 matter  would  have  ended,  but  you
 have  taken  a  decision,  which  will  go
 down  in  history  as  the  blackest  action
 and  #  dark  day  not  only  for  Tamil
 Nadu,  but  for  the  whole  of  cur  country.
 The  hon,  Members  who  are  sitting  here
 are  not  realising  the  situation  tuday;
 they  will  have  to  realise  it,  it  will
 boomerang;  you  will  have  to  repent  at
 that  time,  The  ruling  party  is  drag-
 ging  our  country  to  one  pary  dictator-
 ship.  In  the  present  case,
 butchery  of  the  very  basis  of  our
 Constitution.  that  is  the  federalism,
 and  yOu  are  still  shamelessly  coming
 before  the  House  and  asking  for  ratifi-
 eation.

 it  is  a

 I  know,  Shrimati  Parvathi  Krishnan
 ig  very  much  eager  to  speak  and  give
 fail  support  to  your  motion  eee
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 AN  HON.  MEMBER:  May  be  for

 some  other  purpose.

 SHRI  DINEN  BHATTACHARRYA:
 But  I  know  you  are  a  prisoner  of
 circumstances,  You  are  always  worri-
 ed  about  your  service,  not  about  the
 people  Lut  about  the  post  of  Minister-
 ship.  the  post  of  Home  Minister.
 Otherwise  you  will  get  no  herth  any-
 where.  So  you  are  very  much  anxious
 to  put  through  this  order.  Even  now  it
 is  not  late.  Some  hon.  Member  was
 telling  that  there  was  no  protest.  What
 a  shameful  utterance  it  is!  What  do
 you  expect?  Before  independence  we
 know  what  was  the  British  rue,  We
 know  how  they  tortured,  but  we  never
 experienced  this  sort  of  admin:stration
 where  you  cannot  even  hold  a  closed«
 door  meeting  of  your  own  Party,  where
 you  cannot  publish  your  own  speeches
 or  your  own  comments.  You  cannot
 give  your  reaction  in  your  own  party
 journal  Our  Party  could  not  publish
 its  own  reacion  on  this  proclamation
 of  President's  rule  in  Tamil  Nadu,

 MR.  CHAIRMAN:  I  think  now  you
 conclude  with  this  praise  for  the  Bri-
 lush.

 SHRI  DINEN  BHATTACHARRYA:
 I  am  sorry  you  took...

 MR.  CHAIRMAN:  I  took  only  one
 minute  if  at  all.  I  have  made  amends
 for  that.  You  have  spoken  tor  more
 ‘han  haif  an  hour.  Now,  please  con.
 ‘Jude

 SHRI  DINEN  BHATTACHARYYA:
 Further.  ]  want  to  put  it  on  record  that
 our  Party  totaly  and  emphatically
 protests  against  this  undemocratic  act
 which  not  only  our  Party  but  even  the
 honest  Congressmen  who  arc  _  sitting
 here  should  also  oppose.  I  know  that
 inside  the  House  they  may  not,  but,
 going  out,  what  will  be  their  reaction?
 They  will  say,  ‘It  is  bad,  They  could
 have  held  ihe  election.”.  J  know  it.
 Again  I  repeat  that  I  totally  oppose
 this  proclamation  from  A  to  2.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  On  behalf  of  my  Party
 and  on  my  own  behalf  I  would  like  to
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 say  first  of  all  that  we  welcome  the
 dismissal  of  this  Mamistry.  We  have
 been  asking  for  this  for  quite  some
 time  We  also  welcome  the  setting  up
 of  the  Inquiry  Commission  for  the
 very  same  reasons  that  Mr  Sezhiyan
 himself  has  mentioned  We  have  been
 demanding  this  Commission  of  inquiry
 and  for  a  pretty  long  time  li  33  not
 oly  on  the  Ist  of  December,  975  but
 I  would  remind  the  hon  Home  Minis.
 ter  that  our  demand  for  an  inquiry
 into  the  corruption  of  the  DMK
 Ministry  is  a  long  standing  cne  ‘There
 ‘was  a  tremendous  movement  in  Tamil
 Nadu  demanding  that  such  a  inquiry
 should  take  place  Mr  Dinen  Bhatta-
 echaryya  has  referied  to  about  police
 atrocities  But  he  forgets  the  atrocities
 that  took  place  at  that  time,  I  would
 like  to  remind  him  that  women  and
 children  were  beaten  up  For  what?
 For  participating  m  a  demonstration
 demanding  that  there  should  be  an
 inquiry  So,  when  we  talk  of  polce
 atrocities  let  us  remembex  that  m
 TamQ  Nadu  my  people  are  a  conrage-
 ous  people  They  are  not  fmghtencd
 of  Police  atrociues  They  are  not
 frightened  of  being  sent  to  jail  that
 they  will  he  beaten  up,  that  the  women
 wil!  be  raped  They  have  faced  that
 even  under  the  DMK  regime  There-
 fore,  to-day,  if  after  tne  President's
 proclamation,  there  has  not  leen  that
 ferment,  it  s  not  because  of  the  fear
 of  the  Police  Not  at  all  Let  Mr
 Dinen  Bhattacharyya  remember  that
 My  people  are  courageous  enough  and
 hag  there  been  a  single  person  who
 felt  that  this  was  a  wrong  and  undemo-
 cratic  action,  that  person  would  certain.
 ly  have  found  the  support  of  the  com-
 mon  people  if  they  supported  the  DMK
 gevetnment  and  the  DMK  policies  as
 they  understand  them  They  would
 certamly  have  found  such  a  movement
 taking  place.

 That  movement  has  not  taken  place.
 With  this  you  see  another  strange
 phenomenon.  Ratg  are  leaving  the
 sinking  ship  and  the  sailing  ship  is
 veady  to  tuke  them  over.  I  wonder
 नपिजी  !  think  the  sailing  ship  should
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 aley  be  aware,  you  might  sink  with  that
 weight.  The  weight  is  now  going  from
 the  sinking  ship  Please  guard  against
 that  weight,  which  is  going  into  your
 ship.  This  is  what  I  would  lke  to  say
 th  the  beguining  that  in  Tam]  Nadu
 to-day  it  is  not  only  a  case  of  corrup.
 taon

 I  agree  with  Shri  Sezhiyan  that
 those  cases  of  corruption  are  there,
 those  charges  are  there,  which  00
 demand  immediate  action  and  enquiry.
 We  have  never  failed  in  demanding
 such  an  action  and  enquiry  The
 Kerala  Government  did  take  action
 On  such  a  matter  Two  Communist
 Ministers  did  resign  A  Conimuission
 of  enquiry  was  set  up  and  the  enquiry
 was  Gone  into  and  they  were  absclved,
 Of  course  they  would  say,  why  not  do
 the  same  thing  here’  That  5  eaactly
 my  point  The  reason  i%—for  the  pust
 eight  months  particularly  «nce  6
 declaration  of  emergemy  certnin
 serious  pohtical  developments  have
 been  taking  place  in  Tamil  Nadu.
 Various  speeche,  have  been  made
 there  I  appreciate  whatever  Mr.
 Sezhiyan  has  said  here,  I  agree,  That  3
 have  nevor  heard  of  him  rnuking  such
 speeches  But  certamly  at  the  recent
 State  Provincial  Conference  helg  im
 Decen.ber  in  Coimbatore  speeches  were
 being  openly  made  by  onc  Memter  of
 Parhament  who  :q  not  here  to-day,
 He  is  held  under  MISA  He  claim-
 ed  that  *he  DMK  :s  not  a  smuil  party
 functioning  within  the  State,  it  is  a
 great  movement  of  Tumil  people  all
 over  the  world  and  that  Tam:lians  in
 other  countries  look  to  the  DMK  as
 defender  of  their  rights”  This
 smacks  very  much  of  the  overseas.
 Chinese  and  Maos  DMK  Governmeni
 is  there  to  give  protection  to  the  Tamils
 throughout  the  world—very  strange
 philosophy'

 The  only  other  place  from  where  we
 have  heard  that  philosophy  is  the
 erestwhile  guruji  of  Mr  Dinen  Bhatta.
 charyya  Mao  Tse-Tung  and  Company
 who  always  talk  about  “overseas
 Chinese”  and  you  have  to  look  after
 them.  And  again  “several  foreign
 missions  in  Delhi  and  other  places,  .”
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 SHRI  DINEN  BHATTACHARYYA:
 Pinen  Bhattacharyya  and  Co.  do  not
 believe  in  guruji.  That  is  your  mono-

 *

 SHRIMATI  PARVATHI  KRISHNAN:
 Let  me  remind  him  that  he  was  using
 the  word  ‘company’.  I  was  just  trying
 to  use  Indian  terminology.  That  is  all.
 ‘That  is  a  particular  terminology  which
 he  does  not  understand.  I  am  very
 sorry.  The  DMK  genileman  further
 said:

 “Several  foreign  missions  in  Delhi
 and  other  places  have  sent  greetings
 wishing  the  conference  a  suc‘ess.  The
 American  and  British  diplomats  have
 gen{  messages  of  greetings.  I  will  sot
 reveal  the  contents  or  their  names.”
 What  is  there  so  strange  in  that  con-
 text?  There  was  a  secret  meeting  that
 was  held  in  the  Taj  Coromiandcl  in
 Madras  where  under  an  assumed
 mame  the  Ambassador  of  one  of  these
 missiong  had  a  meeting  with  the  erst-
 while  Chief  Minister  Dr.  Karunanidhi,
 For  what  was  that  meeting  being  held
 of  which  a  report  come  in  the  paper
 There  has  been  no  denial.  There  was
 guch  @  patriotism  and  such  en  honesty
 atid  all  that  after  the  emergency!  What
 was  cooking  there  and  what  was  cook-
 ed?  I  do  not  know  what  they  ate  or
 what  they  drank.

 SHR;  DINEN  BHATTACHARYYA:
 You  were  cooking  there

 SHRIMATI  PARVATH]  KRISHNAN:
 You  have  always  undercooked  food.  I
 am  not  yielding  to  you,  1  did  not
 interrupt  your  speaker  ang  I  think  vou
 would  show  me  the  same  courtesy.
 What  has  happened  after  June  1975?
 We,  from  the  communist  party,  were
 pointing  out  that  here  was  a  State
 where  as  soon  as  the  emergency  came
 there  were  big  mass  rallies  being
 held  where  the  Prime  Minister  was
 being  accused  of  becoming  a  dictator
 and  so  on  and  so  forth.  At  that
 time  where  was  the  question  of  cen-
 #0otship?  It  was  also  appearing  in
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 the  papers,  and  we  know  it  very  well,
 that  there  were  some  abusive  cartoong
 where  the  Prime  Minister  was  shown
 im  derogatory  terms,

 Of  Course,  I  have  got  my  own
 quarrels  with  her;  I  have  criticised
 her;  1  have  no  hestitation  in  saying
 80  when  things  are  wrong;  but  cer
 tainly  it  is  not  fascism  that  we  have
 in  this  country;  and  those,  who  use
 that  word  so  blindly  and  so  blithely,
 shoulg  understand  that  at  is  in  Chile
 that  you  see  fascism  today  where
 thousands  of  people  are  just  being
 exterminated  in  concentration  camps
 and  so  on  Mr.  Dinen  Bhattacharyya
 38  sitting  here  and  talking  about  it,  but
 would  his  voice  be  allowed  in  Chile.
 I  would  lke  to  know.  Of  course,
 there  are  people  who  are  in  jail  and
 we  from  the  communist  party  have
 been  demanding  that  civil  lberties
 shoulg  be  protected  and  that  proper
 enquiry  should  be  conducted.  Those
 who  talk  about  fascism  should  under-
 stand  what  has  happened  in  Tamil-
 nadu.

 In  a  village  in  Tanjore  recently  cn
 the  8th  of  January,  paid  gounda,  of
 landlords  accompanieg  by  police  party
 entered  the  village,  attacked  the
 agricultura]  labourers  there,  raped
 their  women,  beating  up  iheir  ch'ld-
 ren,  loofeg  their  houses,  and  so  on,
 These  agricultural  labourers  were
 only  demanding  the  implementation
 of  the  20-pomt  programme  where
 minimum  wage  for  the  agricultural
 labuurers  has  been  assured.  This  is
 what  happened  there  and  what  is
 their  reply  to  if?  Is  this  the  way
 that  Harijans  are  being  protected?
 All  these  months,  the  Central  Govern-
 ment  and  the  Governor,  like  ostriches
 kep{  their  heads  in  sand,  when  we
 were  warning  them  that  this  is  what
 is  happening  there,  that  this  talk
 about  implementation  of  the  20  rwint
 programme  there  is  nothing  but  a
 bhnking  eyewash?  How  is  it  that
 those  ostriches  have  suddenly  woken
 up?  Although  we  welcome  their
 waking  up.
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 After  the  emergency  leafleteering

 was  going  on  and  Tamil  Nadu
 was  an  asylum  for  all  those  who
 were  opposing  emergency,  for  all
 those  that  the  Central  CID  was
 searching.  I  do  not  want  to  go
 into  names,  I  would  also  like
 to  say  that  there  were  occasions  when
 I  have  seen  the  people  who  should
 today  be  in  the  drag-net  of  the  cen-
 tral  intelligence,  but  I  am  no  that
 much  of  a  friend  of  the  central  intel-
 ligence,  But  that  apart,  I  would  like
 you  to  come  to  Tamil  Nadu.  Even  to-
 day,  if  you  come  you  will  see  on  the
 walls  anti-Centre  siogians,  arnti-emer-
 gency  slogans,  slogans  describing  the
 Prime  Minister  in  an  abusive  and  fi-
 lthy  language.  Is  this  the  wavy  of
 eveloping  and  propagating  the  culture
 of  Tamil  Nadu  ?  This  is  onty  distor-
 tion  of  the  culture  of  Tamil  Nadu  and
 any  decent  Government  would  have
 seen  to  it  that  these  things  cn  the
 walls  are  erased  then  and  there  be-
 cause  of  their  vulgarity  it  nothing-
 else,  But  after  the  emergency  imfiam-
 matory  speeches  were  being  made.
 We  were  being  told  that  joaay  “he  is
 the  Chief  Minister  and  they  are  try-
 ing  to  dismiss  him.  but,  very  soon.
 he  is  going  to  be  the  Frime  Minister
 of  a  country.”

 That  does  not  mean  Prime  Minister
 here!  Behind  it  is  the  thought  of
 nothing  less  than  secession.  It  is  easy
 verbally  to  say  that  they  have  given
 it  up.  But,  in  practice,  certain  issues
 were  there  and  there  was,  all  the
 time,  this  undercurrent  and,  in  publie
 meetings,  speeches  were  being  made.
 Unfortunately,  the  taperecordings  are
 not  there.  They  are  with  the  concerneg
 authorities.  These  speeches  were  be-
 ing  widely  made  and,  particularly,
 after  the  emergency,  there  was  gene-
 rally  a  feeling  of  uncertainty  amcng
 the  people  in  Tamil  Nadu.  More  than
 anything  was  the  stepping  up  of  the
 anti-Malayaiee  moves  that  were  being
 done  by  the  DMK  Government  during
 the  past  three  years,  Step  by  step,  the
 feelings  against  the  malayalees,  parti-
 cularly,  against  Kerala  were  being
 whipped  up.  I  wonder  that  Mr.  A.  K,
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 Gopalan  hag  never  mentioned  about
 them  here.  Time  and  again  memo-
 randa  have  been  given  to  us.  ‘There
 are  ordinary  little  shops  in  Coimbatore
 District,  for  instance,  in  Salem  and  in.
 Madras.  Somebody  comes  from  Kerala
 with  a  small  capital  of  Rs,  00  or
 50  to  set  up  a  small  pan  shop  or
 biri  shop  and  he  extends  it  a  little  io
 a  tea  shop  but  he  is  not  allowed;  the
 same  DMK  Government  whe  shout-
 ed  so  much  about  the  Shiv  Sena  did
 not  raise  their  finger  in  order  to  de-
 fend  those  poor  Malayalees  who  were
 being  beaten  up.  They  have  an  ob-
 session  about  Malayalees.

 I  have  had  to  take  up  cases  of  pro-
 motion  or  of  increment  where  they
 have  been  discriminated  against.
 There  is  a  caSe  of  an  Acting  Vice
 Principal  of  a  B.T.  College  born  in  Mad-
 ras,  educated  in  Tamiinadu.  ‘Even
 when  the  State  split  up,  she  chose
 Tamilnadu  service  rather  than  Kerala
 service,  The  only  sin  was  that  she
 had  the  name  of  a  Malavalee.  She
 speaks  Tamil  better  than  Mataya-
 lam;  she  speaks  Tamil  better  than
 English.  To-day  here  case  is  not  set
 Tight  because  she  has  a  Malayalee
 name.  She  stands  to  lose  not  less  than
 Rs.  30,000.  For  a  teacher  Rs,  30,000
 is  not  a  small  sum,  This  is  the  kind
 of  anti-national  feeling  that  was  being
 built  up  which  was  reaching  a  kind
 of  crescendo.

 It  is  very  easy,  for  Mr.  Sezhiyan
 to  say  very  nice  things  here  and  fo
 quote  about  the  Kerala  Government
 being  dismissed  way  back  in  4959  and
 to  quote  from  the  speeches  of  my  lea-
 der,  Shri  S.  A,  Dange  and  to  say  that
 what  he  said  then  applies  to-day.  His-
 tory  is  not  a  static  concept;  history
 is  a  dynamic  moving  concept.  ‘To-
 day  when  we  are  talking  about  Tamil-
 nadu,  we  are  talking  about  Tamilnadu
 in  a  periog  of  emergency  when  the
 disruptive  forces  from  abroad  have
 tried  to  disrupt  the  national  process
 of  our  development  ang  our  progress,
 Those  disruptive  forces  to-day  could
 operate  from  one  particular  part  of
 our  country.  The  DMK  Ministry  of
 1975-76  is  certainly  not  communist
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 progressive  Ministry  of  Kerala  of
 1959.  I  reject  that  parallel  for  the  sim-
 ple  reason  that  my  party  has,  never
 at  any  time  worked  hand  in
 with  any  foreign  agency.  It  has  never

 at  any  lime  worked  in  order  to  under~
 You

 might  disagree  with  our  politics;  you
 might  disagree  with  our  policies.  But,
 there  is  no  one  who  will  disagree  with
 our  patriotism  and  loyalty  to  our
 country  ang  our  independence.

 glove

 mine  our  national  independence.

 In  962  when  China  attacked  this
 country,  the  Communist  Party  was
 firs,  to  condemn  if  as  aggression  At
 that
 communist

 time  there  were  many  m  the
 movement  throughout  the

 world  who  said  ‘How  can  you  criti-
 cise  a  communist  country”?  But,  we
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 said  ‘no  first  and  foremost,  the  Com-
 munist  Party  is  ‘To-day

 neces.
 Bary,  we  say  it  herause  of  this  intrigue
 of  CIA.  We  have  seen  throughout
 the  world  how  they  are  trying  to  ope-
 rate.  Coming  as  I  do  from  Tamilnadu,
 I  know  very  well  how  they  have  been
 operating  there  also.

 patriotic.’
 when  we  Say  emergency  was

 MR.  CHAIRMAN:  All  right.  You
 The  House

 stands  adjourned  to  meet  again  at  il
 A.M.  fomorrow,

 can  continue  tomorrow,

 43  prs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 March  10,  976/Phalgunq  29,  897

 (Saka)


